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SHRL M. A. BABY (Kerala) ;
is a very important issue. (Interrup-
tions). Madam, you may yvespond
after 1 have associated myseif with
this. I am happy that the Minister is
here to instantaneously respond. A
very important issue has been raised
by bon. Birlaji. I do not want to
elaborate this due to paucity of time.
I only want to asociate myself with
this. T bope the Government will
give utmost importance to construct-
ing the metro railway project, Othey-
wise, air poliution in the city of Delhi
1s becoming umberable. I hope the
Government will implement such an
important project.

THE MINISTER OF URBAN DEVE.
LCPMENT (SHRIMATI SHEILA
KAUL): Sir, it hag been menlionad
just now that the metro rail project
is being shelved. I am happy to in-
form you that there is no such thing
as this. We are vigorously trying to
implement it. We have had a number
of meetings. 1 think in the next week
also we are having a meetiug. Hav-
ing realised that it is very important
that we have a metrg working in the
city of Delhi we are vigorously pur-
suing the whole project.
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SHRI JAGMOHAN (Nominated):
Mr. Vice-Chairman, Sir, thank you
very much. While I thank the Presi-
dent for his Address, I would ke to
point out a few reservations and a
few disappointments, Much has been
said and I would not like to repeat
what has already been said, But
there is one notable omission which
T find in this Address. What is the
vision which as a nation we are enter-
taining? Where are we going? What
type of broad framework de we have
before us? What i3 our blueprint
for the future? We have no indica-
tion of this in his Address. What is
the type of civilisation we are going
to build? Are we going to have a
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consumeyist society for a handful of
people and a primitive society at the
lower level? What type of tasavvur
are we having? This is absolution
absent. Unless a nation has a vision,
it is bound to get into grief, There
are inclinations, urges but there is no
Iramework. So unlesg there is a broad
framework and the subsegquent deci-
slons fit into that broad framework,
well, the nation is not going to pro-
gress. We will be just moving in cre
direction, then, another direction, then,
still another direction. So thig is my
first point which 1 wanted to submit.
If time permits, I wil] elaborate upon
it later on.

The second point is about a specific
provision. As you know, Sir, the
world is pgetting highly urbanised.
This .is the age of urbanisation, The
cities are going to present problems
for the future. In 1990 the world
urban population was 2.4 billion. By
2000 A.D, it is going to be 3.2 billion.
In another 25 years, there is going to
be 5.5 billion urban populatioy alone,
Sixiy-six per cent of the population
is already living in the cities of the
developing countries. In anothey
eight years’ time, we will have 71 per
cent of the urban population living in
the cities of the developing countries.
After another 25 yeavs, we will have
80 per cent of the population. What
are we doing for them? Look at our
own fMndian cities. Today, the urban
population of India ig 210 million.
And, in another ten years’ time  or
rather eighty years’ time, it will or
350 millions, That is, 100 millions
more than the total population of the
United States. Tt is equivalent to the
total population of India in 1947. So,
in our cities, we are going to face the
problem of a population of 350 mil-
lions: the whole of the India of 1947
will be in our cities. What are we
doing about it? There is no mention
in the President’s Address about this
except for a peripheral reference to
Jocal bodies. There is no mention as
to what our strategy is for dealing
with this great problem of our cities.
1 have heard almost all the speeches
and T found that hardly anyone,
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noone in fact, mentioned about this
pvoblem,  In India, we are going to
have twenty cities which are going to
have a population of more than 10
millions and 600 cities which are going
to have populations ranging from
tifty thousands tg five lakhs. What is
our strategy with vegard {o this? This
usual thing which I hear ig urban
versus rural. But this i mnot the
problem. The very study shows that
the urban population is increasing and
the rural population is simultaneously
iacreasing, This phenomenon is not
as in the West where you are exchang-
ing one type of misery with ancther
type of misery. This is practically
true in the most congested citics like
Delhi, Calculta and so on, compared
with the national averaga space. The
space available in these cities is one-
fortieth of the national average space.
I will give you one instance of Delhi.
In Delhi, 77 per cent of the popula-
tion now lives in sub-standard
houseg oy slums or it squats some-
where. Recently we had riots in
Bombay. Very few people understand
that these riots are not only due to
the communal tension but due tq the
social tension that is geenrated ip the
cities. They only get a channel, they
only get a flash point, to their inner
irritation. Thig inner irritation that
exists in Ahmedabad and Bombay
gets a flash point and we are not un-
derstanding the problem Now, you
take the problem of AIDS. Abour 80
per cent of the people who come to
the citieg are single families or unsta.
ble persons who come to the cities.
They visit undesisable areas go back
to their villageg and transmit the
disease to the villages. People are not
understanding that this problem of
urbanisation is going to create a huge
problem for the health of the nation,
that it ig going to lower the producti-
vity of the nation totally. We do not
understand this at all and that ig why
there is no mentiop of it in the Presi-
dent’s Address.

Now, coming to structural adjust-
ments, I am amazed that there is not
even one study of the impact of  the

_structural adjustments on our cities.

-
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We have already twq levels in  our
cities; two levels of social life two
levels of culture, twg levels of eco.
nomy. And, the structura] adjustments
are going to compound that probern.
You wil] have a very hi-tech, hi-infor-
mative society and a high percentage
of offices are being linked with  the
global economy with all types of
civilisation. And 85 t; 90 per cent of
the people are in primitive existetice.
Is it the society we are going to build?
Cities are the spiritual workshopg of
a nation. It is alwayg said  “Show me
your cities, T will tell you about the
cultural aims of the people”. T think
if you see our cities today, you will
know what type of culture we are
having' what (ype of civilisation we
are bullding. And it is linked with
my first point because we have no vi-
sion for our future, we have no vision
for our cities. I dy not want-to dwell
on that further. Therc arc many other
pointg I would like to say.

The second thing which is equally
pertinent and which is also missing
from the President’s Address is the ad-
ministrative efficiency, productivity.
Somebody wag saying from this side,
“You incurred more loans; we incurred
which I do not want to go. The issue
is more elementary. It is common-
sense that if 1 take Rs. 100_ ag loan
and do not make Rs. 120]- or Rs. 130]-
out of it T am a fool,  Therefare,
where is the productivity in the na-
tion? Or, where is the capacity of the
nation to invest Rs. 100]. and make

, Rs. 120|-? For the last three years I
have been seeing. There is abosolu-
tely ng increase in productiviiy. there
is no increase ip efficiency. So» how
are you going tn pay back your man?
How are you going to make the nation
more efficient, rore productive? No-
body is applying his mind. All our
institutions are declining, You go to
any office; hardly anyone is working.
The work culture does not exist and
we are assuming, the money wil!
come and somebody will pick it up.
It may benefit 5 to 10 per cent of the
people; it may give you somec pros-
perity, some glitter. but ultimately.
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nothing will happen. If y®u see the
statistics, you will find that all our
projects are delayed for ng less than
six months to three years. Even a
project which is supposed to have
been implemented efficiently because
it hag an element of 300 per cent to
600 per cent cost escalation was not
implemented in time. I have gnt all
the data and if you see the figures,
from 1950 to 1980, if you compare 30
years’ data_you will find that India’s
share in the world’s gross domestic
product wag 2 per cent in 1950. After
thirty years, it came down tg Oone per
cent, India’s chare in the developing
countries’ production was 14 per
cent; it has come down to 3.7 Der
cent,

THE VICE-CHAIRMAN (SYED SI-
BTEY RAZI): Mr. Jagmohan, excuse
me. Your group wag allotted ten min-
utes’ time. You have already taken
teq, minutes. I will request you to
conclude withip two minutes.

SHRIT JAGMOHAN: Alj right. T will
conclude. In fact I would like to main-
tain discipline. Whatever you <ay I
wili follow

THE VICE-CHAIRMAN (SYED SI-
BTEY RAZI): No_ it is all right.

SHRI JAGMOHAN: I have many
pointg but I will just complete this
formulation and end and if you like,
1 can sit even before that

THE VICE.CHAIRMAN {SYED
SIBTEY RAZI)- You conclude within
{wo minuges.

SHR]I JAGMOHAN. Because discip-
line is more important in my view
rather thap making a point which, in
any case_is hardly going to be rea.
isted. Thig is the issue which 1 am
going to make that no one is attending
to the issue of how to make our ad-
ministration more efficient more pTo-
ductive; how to raise productivity in
our industries and how to make our
institutions more vibrant and dyra-
mie. No attention is being paid to it.
So this ic the other aspect which I
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find. totally missing- from our Presi.
dent’'s Address.

'Then there are other points rela.
ting to Bangladeshis and other things-
Ag I have already pointed out, the
statistics show that a very large num-
ber of people have come from thag
area. Therp is a humap element in.
volved in it. I would not like t
dwell upon it. But the fact remains
that something constructive has t> be
done. I have studed the environmental
problem of Bangladesh i 5 different
context while lecturing in Canada and
I found that there is a recognition of
the fact that in the coming few years,
Bangladesh will not be able to acco_
mmodate its population and we have
to have some arrangement to ensure
that this surplus population which
iz being affected by recurring fami-
nes, recurring droughts and recurring
floods, does not comg and compound
our problem. Yamuna water ig 4800
timeg it ferior to the permissible leve,
at Okhla and if our friends from
Bangladesh alsg come and squat in th®
river-bed of Yamuna, how much fur-
ther pollution they are going to
create? My statistics show about there
lakh Bangladeshis are squatting in
the river-bed of Yamuna and they
defectate early in the morning and
the water flows. We all know about
it and we go on talking about envir.
onment and all our seminars go on
talking about environment but the
problems are daily getting comp-
ounded. Let us face the reality.
Sinee you have given me this much
time, 1 will leave other points.
Thank you.

THE VICE-CHAIRMAN (SYED SL.
BTEY RAZD): Mr, S S Suriewala,
You have been permitted ten minu-

tes. Please try' to conclude within
time. :

SHRI S. S. SURJEWALA  (Har-
yana): Sir, I want to speak on the

President’s Address and I wan:r to
supvort the salient features mention-
ed in- the President’s Address. The
President’s Address is, in g nukshell
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the agenda of the Government. The
opening para of the President’s Add-
ress mentions the need of a united
action of al] the political parties, the

individuals, the intellectuals in  the
couniry, to save the country from
disingegration on account of the
onslaught of the communal forces,
headed by the BJP, the RSS and
other - organisations, Mr. Vice-Chair-

man, [ think this is thg most impor.
tant part of the President’s Address
and 1 would like the Congress Gov.
eriment . which has presented this
Adrress to take initiative together
with other democratic and progressive
parties for having a sort of united
action in order (o face (he onslaught
of the communal forees; otherwise,
as ig wel] known, the unity and in-
tegrity of the country will be threa.
tened by the communal forces. I
welcome the step that the Govern.
ment has taken to bap various com.
munal organisations such as RSS and
others. T would also like that a veTy
effective action should be taken to
see that their activities should mnot
be allowed to continue and (hey sh-
ould ruthlessly be curbed. Even th.
ough these organisations hav, been
curbed.

Mr. Vice-Chairman, also want to
congratulate the Government on
the steps taken to bap the BIP rally
of the 25th February in Delhi. In
fact, it was very obvious that the
intention of the BJP was not only t2
show its strength but to create ag-
Ain or to repeat the Ayodhya situa.
{iop in the National Capital A very,
very serious danger had been aver-
ted and I think the Congress Party,
the Government and our leader Nar.
asimha Raoji deservy very rich con-
gratulations for having taken that
action and saving the country from
a big disaster.

1 would also like to congratulate
the Government on the initiative ta.
¥Yen in restoring almost total peace
in Punjab T also want fo congratu-
ate Sardar Beant Singh, Chief Min.
ister of Punjab, and al} the robust
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people of Punjab, pardcularly igs
peasantry, who have, in fact, taken
a great initiative in curbing the
extremist aectivifles in the State and
putting an agriculturally very rich
or an otherwise very forward State
again on the rails of norma] life.

I would also like to congratulate
the Government for bringing  for.
ward the Panchayari Raj and Local
Bodies (Amendment) Bill to decen.
tralise power and to give more and
more power to the rural and urban
people flor administering their aff-
airs.

Mr. Vice-Chairman_ through you,
and through this House 1 would like
to Fave ap opportunity to talk about
one thing which, | think has not fo.
und an elaboration in this Address.
A nention hag beep made about an
improvement in the Punjab situation.
Tt has also beep mentioned that the
Govermment ig going 'to take such
other steps (q resolve the pending
problem of Punjab. Sir, most of
the problems of Punjab which are
known as ‘inter State problems’ are
between Punjab and Haryana and
if T only britfly mention, one very
important and major problem bet.
ween these two S(ates is resolving
the River-water issue or the distri
bution of River-water between the
two States. T would like to state here
that the Haryana province since its
very inception hag been a great vie.
tim in many inter-state matters and
every time when the watey issue has
been reopened. the Punjab State has
gained more. T would only like to
make -a brief mention of the history.
When Punjab and Haryana won
Statehood in 1965 the Puniab Gov-
ernment formed two  Committees.
One Committee was headed by their
expert officers and it wag knowy as
the Food Committee. Another com.
mittee Wag headed by political peo-
ple and was known ac “Haryana De-

velopment Committee”. The  Food
Committee distributed the surplus
Ravi_.Beas water betweep Punjab
and Haryana and it gave Harvana

458 MAF of water out of 7 MAF
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which was the total available water
at that time. Again, Haryana Deve.
lopment Committee gave the bulk of
this water to Haryana. Oy 24h April
1970’ after Haryana wag carved out,
the Government of India formed a
committee of exper( officers which
gave Haryana 3.78 MAF of water
from this. In March 1973, Shri D. P.
Dhar, why was the then Deputy
Chairman of the Planning Commis-
sion, was appointed to give a report
on the river water matter and he
allocated 3.74 MAF of water to
Haryana. Finally, on 24th  March,
1976, the Central Governmeng gave
an award which was popularly
known as the Indira Gandhi Award
and under that Award 3.5 MAF of
water was allocated to Haryana from
the 7 MAF of water. On 3lst Dee-
ember, 1981, a meeting of the three
Chisf Ministers was convened by
the Goyvt of India attended by Pun.

3R

jab C. M. the other two being the
Chief Minister of Haryana and the
Chief Minister of Rajasthan. Shri
Shiv Shanker. who was the then

Law Minister was als, present  at
Haryana Government 1 was alsy
prtsent at that meeting. The river wa-
ter issue was resolved very ami-
cably with the agreement of the
three Chief Ministers and Punjab was
given 4.22 MAF of water. Tt was also
given the right to nse tht share of Raj-
asthan till such time that Rajasthan

msakes its own canal. Sar-
dar Darbara Singh, who was
the them Chief  Minister of

Puniab, issued a White Paver on the
distribution of Beas-Ravi water com-
mending it as a ereat achievement
for the Puniab Government. After
the Akalis formed the Government in
Puniab. thinkineg that the wpolitical
initiative chould not go to the Cong-
ress Government or Sardar Darbara
Singh, they again demanded that the
wwater isgue should be referred to a
Suoreme Court Judee. As is known
to the countrv. lat, Shri Raiiv Gandhi
entered ‘intq an acreement which . =
known asg the Rajiv-Tongowal ‘Accord
and under that Accord a tribunal was
constituted consisting of three Tudpes,
Mr. Justice V. B, Wradi of the Sup-
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reme Court, My, Justice Ahmadi of
the Gujarat High Court and Mr. Jus-
tice Mathew of the Kerala High
Court. This was constituted on 12th
Apri] 1986. This Tribunal gave an
aawrd at the end of 1987, Through
that Award again the river water was
distributed as demanded by the Akali
Government. Punjab was given 5
MAF of water while Haryana was
given 3.83 MAF of water. As you are
hearing in this House and outside,
Mr, Vice-Chairman, it is almost a
novmal thing that the political parties
of Pxmjab, particularly Akali Dal and
generally all the political leaders, are
again demanding that the river water
issug between Haryana and Punjab
should be reopened. After reopening
the issue seven timeg and getting sub-
stantial share of water at the cost of
Haryana this is again being demanded.
I would like to conclude saying that
Haryana has already suffered a lot
during the last 25 or 26 yeays of its
existence. Sir, Haryana has spent
crores of rupees on the construction of
SYL Canal about which I have al-
ready mentioned in this House and I
don't want to take more time of the
House on that. The people of Har-
yvana should be freated with pgreat
sympathy. I would like that the Gov-
ernment of India should intervene in
the matter and the Punjab Accord
should be implemented in toto. The
SYL Canal should be completed as
early as possible. Sir, the Central
Government should give substantial
assistance to Haryana to construct its
own capital within its own territory.
Of course, Chandigarh can go to Pun-
ja. Al the Hindi-speaking areas in-
cluding Fazilka and Abohar can come
to Haryana together with the Pun-
jabi-speaking areas which fall in Pun-
jab, they can he exchanged. This
should be postponed for some time.
These areas can be exchanged through
some mechanism either by constitut-
ing a committee or by linguistic ex-
perts. T want that priority should be
given to SYI. Canal so that Haryana
can get its share of water for the arid
land. Sir, Haryana is the only State
which does not have its own capital.

[RAJYA SABHA]
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It is = great injustice. We don’t have
any growth centre. We do mot have
any town and urban area where we
can develop our culture, science, mod-
ern technology, ete, There is no big
project in Haryana, For the last 26
Years no large industry or big project
has %een installed in the State. Only
one poject of the Rail Coach Industry
was to be set up in Bhiwani but it was
also shifted to Faridkot in Punjab
under political pressure, I would like
to request the Ceniral Government
to give whatever is due to Punjab. We
will support that. The people of
Punjab are our brothers. Punjab has
done a commendable job. They should
be congratulated. We are ready to
support them, We have already given
them support. But that should not
be done at the cost of a neighbouring
State. Sir, the people of Haryana are
very backward. They should be taken
care of. Some big projects should be
installed in Haryana. I want that a
capital should be constructed and the
SYL Canal should be completed im-
mediately. Thank you.

- THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Mr. Vizol, you havel
ten minutes. Try to conclude within
ten minutes. )

SHRI VIZOL (Nagaland). Sir,
you havt given me only 10 minutes.
I think, T will take more than 10
minutes. I have been waiting for
long to speak for a few minutes. I
thank you fov giving me time to speak.

During the discussion on the con-
tinuancc of the Presidential procla-
mation in Jammu and Kashmir the
Home Minister, while replying to @
question, said, “There are a hundred
groups of militants in Jammu and
Kashmir, hence, to which group we
talk to?”

It is gratifying fo know ‘that the
Government is contemplating to have
parleys with Kashmiri militants. We
are alsp happy to Lknow that the
Centrs has reached an ‘Accord’” with
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the Bodo leaders in Assam. We hope,
this ‘Accord’ will not misfive this time.
We wish the accord all succses. This
House is well aware that this country
hes been beset with one problem after
another, All these problems are most-
ly on our borders wih unfriendly
neighbours. We have terrorism in
Punjab. We have militancy in Jammu
and Kashmir. We have insurgency
i#n the North-Eastern States. Some
of these problems are as old as free
India itself. We have got all these
problems on our heads and yet we are
quarrelling on pefty, petty things
among ourselves. We talk about our
relations with Arab countries. We
talk -about our relations with Russia,
with America. But what about our
relations with our immediate neigh-
bours? Wpe have all these problems
all along our borders. How can we
feel happy? How can we feel at peace
in mind? I come from a tiny State
in North-East, a border State, Naga-
land. This State has been beset with
this trouble since India became inde-
pendent. When India became inde-
pendent in the fovties, para-military
forces were deployed to contain in-
surgency in Nagaland, But they fail-
ed. So army had to be deployed to
carry out counter-insurgency opera-
tions against thc Nagaland insurgents
resulting in serious fight between the
Indian Army and the Nagaland insuy-
gents which caused a whole lot of
suffering to the people and they went
1o the jungles to take shelter there.
The Naga elders from the rural areas,
specially from the country-side, star-
ted raising a hue and cry for imme-
diate cessation of hostilities and hold-
ing a politieal dialogue between Gov-
ernment of India and the insurgents
for a solution of the problem at poli-
tical level. This intention of the eld-
ers in the Naga Peoples Convention
was, however, abused, exploited and
hijacked by the bureaucracy ang talks
were held by Government of India not
with those who were fighting with
India but with those who had mno
difference with India and a settlement
for a separate State for Nagaland in
the Indian Union was made behind
the back of the insurgents in the
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year 1960, This settlement is a settle-
ment by default. It has failed to
bring the insurgents into the main-
stream. They are now at large and
are better equipped and have escala-
ted their area of operation in other
States in the North-East. These North-
Easteyn States have borders with
Bangladesh in the west, Burma in the
east and China in the mnorth. These
borders are highly volatile and are
vulnerable and they will remain a
source of concern to the Centre. The
borders of Punjab and Jammu and
Kashmir are also sensitive and are
near explosive. The Centre mus{ not
watch and wait for a miracle to hap-
pen. These are human problems rte-
quiring human approach for their solu-
tion. Now I will come back to Naga-
land, In the year 1975 Nagaland was
undey President’s rule and India was
reeling wunder national emergency.
Taking advantage of the national
emergency measures the State Govern-
ment under President's rule carried
out a massive combing operation by
Indian Army in Nagaland against
Naga insurgents. And in the process,
some insurgent leaders were flushed
out and were herded to Shillong where
they signed an infamous aecord,
known as the ‘Shillong Accord’, under
duress, This Accord had to be signed
in order to legitimise the ‘Expatriate
Settlement’ made in a hush in 1960.
Both these two settlements have fail-
ed to settle the insurgency problem in
Nagaland because the so-called settle-
ments were not made with the insur-
gents. It is because of this, the peo-
ple of Nagaland today, irrespective of
their political affiliations, are of one
opinion that it is high time that this
insurgeney problem in Nagaland is
resolved through a political dialogue,
without preconditions, between the
Government of India and the militant
leaders, And, for this purpose, the
Centre is urged upon to lift the ban
on a faction of the insurgents, the
NSCN in Nagaland. Besides this, I
would like to say, for the information
of this House, how election in Naga-
land was conducted in February last.
T would like to highlight only a few
points which will be enough for the

SR
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hon. Members to form their own opin-
ion about the way the recently con-
cluded election in Nagaland was con-
ducted. The whole process of election
was rigged, Therefore, I lodged a
complaint with the Chief Election
Commissioner, I quote:

“We feel it our bounden duty and
a necessity to bring to the notice of
the Election Commission the mal-
practices and the misdeeds of the
Congress (I) in the recently con-
cluded Eighth General Election to
the Nagaland Assembly in the best
interest of the nation andg for im-
mediate measures in the matter”

Further, in that letter, I had brought
the various malpractices and misdeeds
of the Congress (I) to the notice of
the Election Commission. The bal-
lot pajters were printed at Nagaland
Govertiment  Privling Piess, After
comnieil. b of poasimg of ballot pupers
for all the constituencics, extra ballot
papers were printed again on - the
excuse that a good aumber of ballot
papers were printed wrongly. With
this system of manipulation, extra
ballot papers were issued to the selec-
ted  constiuencies. The  following
points are clear proof of this system
of malgractices.

In 9-I{ohima Towm Assembly Cons-
tituency, it was noticed that used and
unused ballot papers were of distinct,
different colours. And I had written
a complaint letter addressed to the
Returning Officer with a copy to the
Chief ®lectoral Officer, Nagaland, de-
manding comparison of the used ballot

papers with their counterfoile  This
wag refused. So, it becomes clear
that duplicate ballot papers were
uced.

T 1l.Northern Angami (II) As-

sembly Constitueney, many ballot
papers belonging to 58-Shamator-
Chesore Assembly Constituency were
found, The distance between the two
constituencies is about 300 ILms.
which fs at least 10 hours’ journey
by road. It is a mystery as to how
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the ballot papers already used for
voting for the candidates in a far-
away constituency could be found
there. This is a mystery which could
not be performed even by magic. In
many constituencies, ballot papers
were found in excess nf the total
number of the electorate. For exam-
ple, in 49 Tamlu Assembly constitu-
ency, 368 ballot papers were found in
excess of the total electorafe. In 2-
Dimapur II Assembly constituency,
more than 4,000 ballot papers were
found in excess of the votes polled.
Many such cases can be furnished with
facls and figures, if necessary.

THE VICE-CHATRMAN (SYED
SIBRTEY RAZI): Please try fo com-
clude now.

SHRI VIZOL.: The total electorate
of 27-Makokchung Town Assembly
canstituency consists of only 4774
voters with three polling stations only.
As against the prescribed and schedul-
ed time for commencing polling at
7-00 AM.. the agents of Shri S. C.
Jamir, the Congress (I) candidate,
hooded in Ninja uniforms, started fir-
ing with AK-47 rifles at 5-00 AM
itself, As a result, the actual voters. ..

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Please conclude now.
We do not have time,

SHRI VIZOL: As a result, the
actual voters including the NPC can-
didate himself did not see the polling
booths that day. However, polling was
completeqd by 7 AM. and the
booths were closed at 10-00 A M. it-
self! The same group went on the
same day to Aolengden Assembly
constituency and 25-Asscmbly cons-
tituency and captured many booths.

THE VICE-HATRMAN (SYED
SIBTEY RAZI): Please conclude. We
do not have time,

SHRY VIZOL: In 44-constituency. ..

THE VICE-CHAIRMAN (SYED
I have to call the
the other speaker now. - Pleage com-
clude.
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SHRI VIZOL:; I would like to have THE VICE-CHATRMAN (SYED
more time, SIBTEY RAZI): You please conclude

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): I am sorry, I do not
have that much time with me.

SHRI VIZOL: In 44-Pomching As-
sembly constituency, the Presiding
Officex of 44/4 Polling Station, at Lon-
gzang village, Mr. A Gogoi waas kid-
napped by Congress(I) candidate,
Mr. Kongam, and 800 votes were cast
in the jungle hide-out. The matter
has been duly reported to the Return-
ing Officer, But nothing was done.
About this the poor Presiding Officer
has written this note to the Returning
Officer, Mon, Nagaland like this:

“Subject: Report on 44/4
zang village primary school,

usir:

' have the honour to inform you that
1T was sent as Presiding Offcer to
44/4, Longzang village primary school
by the ADC, Mon.

Long

Shri Kongyang Xonyak, the can-
didate Congress (I) 44 AC..... ’

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Please conclude
now.

SHRI VIZOL:

“with the help of his bodyguavd
and strong force of the village

youths from Longza village came
and took me and the ballot box and
the hallot papers for 44/4 Polling
Station at gun point and went to
the jungle at night...”

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): You please conclude
now,

SHRI VIZOL:

“_..At night, I was forced to
keep quiet while they cast over
eight hupdred votes in “the
jungle. ..

now. 1 am requesting you again and
again. Please conclude.

SHRI VIZOL:

“Only one hundred ballot papers
were taken to the Polling Station
next morning...”

“The opposite party had made a
compaint. But the Congress(I)
candidate and his payvty started to
fight with them and the Polling
Station had been damaged.....
Therefore, I reported the matter to
the Returning Officer that the Poll~
ing Station had to be changed. That
also was vefused. So, there was no
polling.”

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): I am not permitting
you now. Now, Mr. Rajni Ranjan
Sahu T am sorry.

SHRI ViZOL: I am bringing this
complaint to your mnotice. “I have
made this complaint to you seeking
your protection...He threatened my
life,..”

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): 1 give you one
minute. Kindly conclude.

SHRI VIZOL: But this is impor-
tant, I wish the other Members also
should kaow something about this.
This is important In Nagaland, in an
isolated place, this kind of treatment
is meted out tp us. How do we bear
it? T have brought this matter for the
information of the hon. Members
here, This is happening. This is no
election. We are leading our people
to nowhere?

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Have you concluded
or not?

SHRI VIZOL: This kind of elec-
tion.. ..

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Shri Rajni Ranjan
Sahu.
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election. |
THE VICE-CHAIRMAN (SYED
SIBTEY RAZT); Shri RaJm Ra.nJayn
Sahu. bR
odt @t @m owg o (fagre)

ITqATETE Y, . . . (AqHrT)

SHRI VIZOL: And we...

THE VICE-CHAIRMAN (SYED

SIBTEY RAZI); I have called an-
other Member. You have not co-
operated with the Chair. I have called
another name. Yes, My. Rajni Ran-
jan Sahu.

ot <A IAT WE ;. SwAATEAR
ST, ¥ dUw ¥ Wwe TR ¥ el
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“I would like to stand on the sea-
shore or by the high mountains
covered with snow, and mix with
people who do not know me,”
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“Often at times in crowded public
meetings, I feel completely isolated.”
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TF UsdfyE 9@t @3 % Ay
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Tval d AR FUF A AFT G/
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F faga wadifa® g ww@ =y,
37 g F s 9@ &1 fa% fFar
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“The British Premier, Mr, John
Major, expressed confidence in
ndia’'s ecohiomic liberalisation. ‘Re-
forms always affect eniremched in-
tevests and, so, take time to imple-
ment.”
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“For me unidirection of reforms
is more important than its pace and
there can be a little doub: about
India’s wommitment here”

&
_ @ e fadwE oam gh aw-
qqr_ & o gare @ d F@ g,
fea8 @ a9 W ow 50 .
EHIE Ieafzgar g, SEFr SEM
zad fa fwar &

ITEATERST - Hglgd, fggrEmiA
Zgs & wEef@e § W s
T g, TR & e @ g

“The growing interest of the in-
dustiialised nations in the country
is evident fromm the recent visits of
their leaders.”

Jqreqe AT, & fagre @ =Arar

oz Fifgqw ww €@ F e
TN & A fage ¥ ARF wF
AZT T A9 TG FET FGAT
Aagm 5 ww  fage & feafs,
arta% feafq gt wfe g, 48 anx
& AT G AT T WOF Aeqn
¥ wqqw g fF fagre &0 oW oS
AIAF T 27 &, 9qF0 qrarT fFar
sa qrfR fagre &Y g miw
fagre #t s7ar 1 wga faw &% )
2% fad & =@ gaT & wneaw @
IV FIATE | geqarg |
THE VICE.CHAIRMAN (SYED

SIBTEY RAZI); Shri Kamal Morarka.
Your party has 8 minutes.

SHRI KAMAL MORARKA (Rajas-
than): Sir, I wish to confine myself
only to one aspect'of the entire Presi-
dent’s Address. I feel that is the
central point which is engaging the
attenfion of the country consciously
or sub-conciously, and that is the
polity that is being developed in the
the country with the events of 6th
December. Sir, I do not want to go
Into the event for paucity of time.
It has been discussed before in this
House, but I say with a lot of
anguish that after the event, in the
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lust three months the kind of tone

- tenor that is being adopted has
a very very serioug foreboding  for
tne fulure of this country. I say that
with all seriousness. I stay in Bom-
Lay. What has happened in Bom-
buy in January, if I recount it in this
Eouse, 1 am sure people will be
shozked beyond belief. A lot has
been printed in newspapers. 1 do
not want to go into the details of
these incidents. But suffice it to say,
for a person like me who was born
at the dawn of independence — we
have taken a lot of things for granted.
We have grown up in free India. De-
mocracy is a way of life which we
have accepted from birth. For a per-
son like me, the issue today is not
of secularism or communalism, the
issue ig of the rule of law or vanda-
lism. A civilized India or a baraba-
ric India, that is the central issue
facing us today. In a political pro-
cesg different parties have different
views. The BJP is accusing the
Congress of being communal, has
accused the Janata Dal and us of be-
ing pro.minorities. We have been
accusing them of 5 particular line
of thinking. But after 6th Decem-
ber all that has changed. The issue
today is not of communalism. BJP
is not just a communal party in my
opinion. It ig anti-Constitution. What
the BJP is trying tg do today is to
demolish the entire structure that
has been built ever since the dawn
of independence. I think the Parlia-
ment, both Houses of Parliament and
the people in general must start de-
bating this point.

Sir, T do not support the steps taken
by the Government immediately after
6th December. We have held the
Government fuility of inaction be-
fore 6th December and of over-action
and wrong type of action after 6th
December. For instance, dismissal
of the three Governments, other
than Uttar Pradesh; we see no logic
in doing it. Banning of organisations;
whepn democracy is in full play, un-
less there is an emergency, thi
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banning of organisations is impracti-
cable. All that we have opposed. But
tnat 1s not the issue. We know that
the ieader of Opposition in Lok
Sabha enjoys a Cabinet Minisier’s
status. There were a lot of objections
when ne was arrested. We ourselves
thought that, probably, when Parlia-
ment is in session, he should have
been allowed to attend it. But what
happens In the mean time? On the Tth
December, people who are defensive
about what has happened, because of
this turn of events, when these lea-
ders are releasd from th jail the
entire atmosphere is changed, the
entire tone is changed; they adopt
a militant tone,

Sir, enlightenment ig difficult. To
go into darkness is very easy, igno-
rance is very easy. I am one of
those who believe that our freedom
struggle threw up the greatest of
leaders that any part of the world
cculd be proud of. I believe that
our Constitution as adopted in 1950,
is one of the most enlightened  and
inconrtovertible documents  that
could be produced in any part of the
world. Over the last 45 years we
have had a lot of difficulties. We have
amended the Constitution. We are
trying to make it work. But, Sir, 1
would plead that what India is doing
is one of the most fantastic advent-
ures in world history; We are trying
a peaceful socio-economic transforma-
tion of one-sixths of the world’s
population by the democratic process.
Nowhere €lse in the world can any-
body claim to be doing even a part
of this experiment. The only other
country is China, and they do not
have a democratic process. In all the
developing countries, from Iran {0
South Asia democracy has been ex-
tinguished. India is a country where
democracy hag been in its full play.
Every five years and, recenfly un-
fortunately, every two, three years
there have been Lok Sabhjy elections—
free and fair elections. T have no ob-
jection if the BJP, as a political party,
wants to try to come to power. After

ell, they are in the political process:

[RAJYA SARHA|
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one day they want to come to power.
I kave no grievance aboui that. But
wnut they ere doing now is to take
the country backwards—inte dark-
ness. What they are today irying to
tell us ig that some part of our popu-
lation are lesser Indiang than the rest
of us.

Sir, I am Hindu; I am proud to be &
Hindu. But after 6th December—
mark my words—when I meet people
irom another community, specialiya
Muslim fviend of mine I have to
hang my head down. 1 have to ad-
mit pefore him that some of my bre-
thren haev done him wrong.

Sir, what are the issues that are
being raiseq every day by them?
They are petty issues—what they
cull, appeasement of minorities. Their
entire tone is, the minorities have had
it top good in this country; the Cons-
titution ig for the majority. Sir,
tiey have got it all wrong. The
Constitution as a document, is only
meant to protect the minority. The
majority elects Parliament. Why. do
we need Constitution? We don’t need
a Constitution: normal rules are en-
cugh. DBut the Constituticn is meant
precisely for this purpose: it is to
protect those who are not in a majo-
rity .

¥

Parliament, even by unanimity, can
pass a law. An aggrieved citizen can
go to the Supreme Cowrt, and the
Supreme Court can strike it down.
The majority will can, unanimously,
pass a law and still it can be struck
down, That is enlightenment. The
Constitution-makers have kept g pro-
vision that when a minority is sought
to be trampled upon by the majority,
the Court wil]l protect them. The
Constitution, as a document, must
protect p minority.

Today I hear, why should the mino-
rities be pampered? I do not under-
stand. It is the minorities which
have to be protected in any civilized
society, whether it is the Blacks in
America, a religious minority or a

~ "
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easle minority or tribals. I put it
to tnem: If their tnesig is correct—
lhat thig structure was a  disputed
structure, the courts took tog much
ume and so we went and took con-
trol of it—by thig docirine, in the
case ol a disputed property, 200 peoc-
ple can enter a house and say, “The
court is taking ioco much time and
we are taking possession.” And then
i somebody tries {o intervene, their
logic is, “No no, we are doing
something wrong, let’s take a vote.”

Now, Sir [ dom't understand it. You
cannot decide properly disputes by a
vote. The voting process is meant to
elect 3 Government. Having put a
Government intp place, the voting
procesg comes again when its term
ends or when the Government loses
majority in Parliament. Every issue
cannot pe put to the people. This is
a very dangeroug doctrine. If we go
by their thesis that the majority must
have its own way, why on a religious
majority only and why not on eco-
nomic majority? Why should not the
slum-dwellers of Delhi be allowed to
enler others’ houses and say that they
belong to them? Why should not all
the jhuggi/jhonpriwallahs say, “Let’s
take a vote whether al] these housing
colonies should belong to us or not?”

Are we living in a civilized society?
That is the issue today. The issue is
not of communalism, the issue is not of
fundamentalism. Those issues are be-
hind us, those issues are prior to
6th December. After 6th December
1992 the issue is whether we are going
to run this socio-economic process,
which we have adopted in 1947, by
this system or we are to bring about
some basic changes in which the
democratic process itself is extingu-
ished. That ig the issue. I do not
understand this. They are very se-
nior leaders. I have great personal
respect not only for their competence
but for their integrity. I may not
agree with them but I have great Te-
spect for them.

But, Sir, something has gone Wrong.
And what has gone wrong? A very
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simple thing is that they see power
conung. Tuere js religious frenzy. It
is like holding a piebescite in Kash-
mir. [ put it to them: Are they pre-
pared to agree that there should be
a plebestite in Kashmir? Why not? If
people’s wil] is going to  determine
everything, why do we not allow a
plebescite in Kashmir? Why not? o
people’'s will is going to  dtermine
everything, why do we not allow a
plebescite in Kashmir? No, because
they know that a plebescite in Kash-
mir cannot be a free and fair plebes-
cite. The entire atmosphere ig char-
ged with religion. 8o, the issue will
be obfuscated. So, the same thing
applies to them. What they  have
done is that they have created an arti-
Ycial frenzy and showed the muscle
of the majority tg trample upon the

minority, and they want a vote to be
taken,

I belong to g party which has op-
posed this Government on itg econo-
mic policies. It is they who support-
ed this Government. When we said
that our ethos of 45 years should not
be extinguished by notifications, and
1if Jawaharlal Nehru and Indira Gan-
dhi had taken so much time to build
an economic structure, not to demo-
Yish it by notifications, they did not
listen to us. Why? Because the party
of the Leader of the Opposition and
the CongreSS, both the partieg com-
bined together, have about 400 peo-
ple in the Lok Sabha. Mr. Advani
said, “This is the best Prime Minister
the country has ever had” They
supported the economic  policies.
Whep they were supporting them,
they were basking in the glory of the
support of the Opposition party.

Sir, I put it to you and I put it to
this House that 4,000 yearg of holo-
csophy and culture cannot be wiped
out by all of us who are pigmies in
this process, What we are seeldng
to do is to convert Indian culture and
history into a strait-jacket which is
envisaged by a few of us. It is mot-
possible.
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"There is subsiance in some of the
things they say. Only their infere-
nces are wreong. For instance, they
say that India i secular because it
is predominently Hindu. They are
correct. DBecause 85 per cent of the
Indian populaiion is Hindy and be-
cause Hindu tradition talks of religious
tolerance, you are able tp have this
polity. So, what iz wrong with it?
Why are we developing an inferiority
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complex today? Why do we want
to change ijt? I am proud of it
Eighty-five per cent of our popula-

tion—largely illiterate, in poverty suf-
fering privations, and yet wants to
live in dignity and allow others to

live in dignity. T think this
is a proud thing. But they
say today that 85 per
cent of us are allowing the rest

of the 15 per cent to live here. That
is not true. India was never a Hindu
country. India was India. If at all
they want to use a word, they must
use “Sanatan Dharm.” The very
meaning of “Sanatan Dharm” is what
is perpetua] what is true for all
times to come. The Hinduy philoso-
phy is one philosophy where there is
not one book, not one gugx, not one
final authority. I am a Hindy, 1 can
never be expelled from Hinduism.
The Shankaracharyg cannot expel me-
Nobody can expel me. Ashok Sin-
ghal certainly cannot.

Sir, I do not understand this. The
Vedas are there. The Upnishads are
there. The Bhagawadgita is there.
The Bhagawat ig there., The Rama-
van ig there. The Mahabharat is
there. We have got a treasure-house
of wisdom in the Hindu pantheon.
Today I find that somebody has got
an organisation, got it  registered
under the Societies Art, and he wants
us to believe that he has the last
word on interpretation of Hinduism.
Thig is not acceptable. They may not
agree with me today.

If their only aim is te win elections,
they alrendy had governments in four
States. In the electoral process,

[RAJYA SABHA]
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somebocit wins and somebody else
loses, bui they will never be able to
change the ethos of the Hindu mind.
Aurangzeb ruled here. It ig history. -
Aurangzeb did not tolterate the way
of worship by the Hindus and their
religion. In spite of that, he could
not convert the Hindus to  become
anti-Musiim. What Aurangzeb could
not do in 60 years, I am sure the RRS
and the VHP cannot do. They are
trying to convert the Hindu mind and
to make India a Hindu version
of Pakistan. It is not possible. Then
they are barking up the wrong tree.
The very things they want to do, they
keep on denying. Mr, Advanj will say
in a press conference that India can
never become @ Hindu version of
Pakistan. Why does he say so? He
says so because that is the ethos of
their movement. They want to
make India into a Hindu country.
They are trying to say this was always
a Hindu Rashtra. Then they say the
Indiay, Muslims should call themsel-
ves Mubammadj Hindus. I don’t un-
derstand this. If they have got such
a2 large heart that they are prepared
to agres that Muslims here are also
part of the same ethos, then what is
ihe fight about? The RSS says it
wants tg unify the Hindus. 85 per
cent of the population is Hindu. If
they can really unite the 85  per
cent, then all the 100 per cent will
get, unified. I don't understand against
whom they want to unify the Hindus.
If you want to unify all the count-
rymen against a foreign aggressor, 1
can understand that, but the moment
you say you want to unify the Hin-
dus, it means against those whg are
not Hindus. They may go onsaying
they are not anti-Muslim but every
step of theirs leads you only to that.
I am sorry Sushma Swaraj Ji is not
here today. Day before yesterday she
spoke very well. But see how the
menta] attitude eomes out. She said:
“We are proud of our heritage; we
are proud of our culture, We do not
have a culture where a King impri-
sions his father. We do not have a
culture where the King kills his bro-
ter to get to the throne.” There she
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was referring to  Aurangzeb. Bul
Ashoka was not on her consciousness.
He killed hundred of his brothers to
get to the throne. Wag he part of
the culture or not?

Sir, we  are net educating  our
masses today. We are de-educating
them. For 4,000 years they themsel
ves have got a natural feel Those
who do not speak in Parliament and
those who are noy articulate, even
they understand that the ethos of
Hinduism is 10 live ang let live. That
cannot change. I do not  understand
what is the big change after 6th
December. Till 6ih December, Mr.
Narasimha Rao was the best Prime
Minister the country ever had. And
after 7th  December, they say, his
Government must go and  elections
must be held, 1 do ngt understand
this  transformation, They have
grounds to feel that suddenly the
Hindu inferiority complex has been
awakened successfully by them and
they will be able to garner the Hin-
du votes. This is not correct. We
are doing a lasting damage to  this
country. Posterity will never forgive
us. I do not grudge their coming tg
power. Many of them are very coni-
petent people. Let them rule in the
States and let them rule at the Cen-
tre if the peiple elect them, but let
them not destroy the heritage of this
country for which the people suffer-
ed imprisonment and shed their
blood. It is my earnest request to
them that the BJP as a political
party must revise its stand and try
to undo the damage that had been
done on 6th December. If they are
serious about solving the problem, the
ball is in their court. They must open
a dialogue with the Muslims comm-
unity and heal their wounds. If they
want to show patriotism, iy is their
patriotism which is on test. They can-
not say that a Muslim in India hag to
prove his patriotism. T mention this
with anguism. Mr. Satish Pradhan is
not here. In Bombay, the statements
made by the Shiv Sena Chief were
uncivilised. He told the Time maga-
zine that the Muslims have to be kic-
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ked out of tnis country, The next day
he clarified by saying that he did
not say that. What he meant was
that Pukisianis and Bangladeshis and
also those wnu help them must go.
Sou, his carificalion is not much of a
clarification. Bui in this he has given
his  mind. He feels Musiims have
g place 1y ihis country. Then he
adds that those who are patriotic can
stay. Now, who is going to give a
certificate of patriotism? We are liv-
Ing in a civilised country. If anybody
anything anti-national, there
wugh laws, Please book  him,
wuge an F.ILR.) try him ia the
courts whether he is a Muslim or a
Hindu. You cannot decide suddenly
about patriolism, saying because
somebody was seen clapping at a
cricket matceh for a Pakistani, cire-
ket player, his patriotism is in doubt,
if he is a Muslim. If I say Imran
Khan is a good bowler, my patriptism
is not in doubt, since I am  Hinduw
But if a Muslim claps for Imran
Khan, immediately eye-brows =~ are
raised, why was he clapping for a
Pukistani bowler. Can there be any-
thing more petty? This is not child-
ish; this is churlish. You cannot talk
like this,

[FS227N

Then they say Namaz was being
held on the streets and on loudspeali-
crs and they occupied the roads. As
a counter, in Bombay, Maha Arti was
started. We all talk of religion. In
Islam, there is a concept of collective
prayer on Friday; in Christianity there
is a concept of collective prayer on
Sunday. In Hinduism there is no
such concept. They gather as a crowd
in front of a small Ganesh Mandir.
And jusc to carry on the Arti for
three hours, they sing Arti of all the
gods. This is blasphemy. What are
they trying to tell us about religion?
They want to create a law and or-
der situation, They want to make a
normal Hindu feel, “Look here, the
Muslims have had it too good. You
better come with us.” Sir, there ig an
air of terror in them. After the 6th
December, I see a normal Hindu i
not able to spesk ur, he is not able



343 Motion of
Thanks
[Shri Kamal Morarka]

to say what they are saying is
wrong. My concept is, Hindu religion,
Hindu philosophy is tclerant. Sir, 1
will just end by saying what their
concept is. Their concept is, “We beli-
eve in Hinduism. Th» Hiudu religivin
is very catholic in ite spirit. We are
very tolerant. If ysu con’t agree with

Sir.

st @a fsx  meEg (9
S3q) @ gEAml Aglqw, WA
w<wn At F @ i wqer gamn
g fsra a¢ w7 & 991 gidT Ay,
T3l 1 ARWFAT T 1 T G
CEIET R ,

. aglsm, wewfa Fr givwm
™ Ag F gAw gar g 5 Fehg
SECTRNE S-S A I Al L o e
F owgeA F 0 Fg-Tu Sy
IS, TART T IAAEEAT G
WX A F SqAT GAerH F
gaEm & a3 aem) s s
FEd 2O AR uwEw g, ¥ @3
2 B G (- L B T K
gRegd & 9% AT & fay
vexafy ot & Afgwrar § #1
dhT A g\ WEAT HYUTET S 7
fag arg = fax fFar ag@ ar
N9h WURET AT H O UF
FOET ¥ | T@ YW W WAG T
aqear & dgdt g% ARl | T
aiFsi F G A7 FEER F, A
d.arag ? ..., (saam)

Plecse don’t intarrupr me. I  have

listened to you patiently, I want tihe
attention of the House also.

us, we will beat you up.” Thank you,

[RATYA SABHA]
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T 1 W ¥ Nt A qqaed
far & @ ar 7 79 ¥ su
foe® . q g ag fagm awr @
m ufwaie 1 fove A @
A 5 | AN €T g9 qrq A
g &iwE ¥ wamr a= fomar
T S| # Fler, |gay, I,
g, AHH, §EM, JHE, A,
TR, TRUEN &t fewe wiw @
gfase A8 g a I ]
SAgEm €FM, W@ W el ufw
F qWA T GRC A4 fwar ?
EENE G S I G e 1
FA AG N TP AT T§ qg I
AT |

|O  g@@r, AmEy,  ANEE
THET § 1 T WAGT  gEET W
$4  gAATE, FE JAEA AT
W $F QAR I, T ST
T zawr faw famge a8l § 1 5@
iy & oF o gdn, fEeAn
giar fear @ IW A1, UG FG
Tar § 5 1992-93 ® g7 VY
AT & HEAY § 1,66,400 ®H
F SEET GE FH AR T
1 & 29 @@ Nl & TSI
faarmr | afsq o€ A@ qamr
fraar SoreA gam s fRad s
#r Qo frem T A & fau
7 foaq @ A T FET
ey & ue 9% wremw (@ fead
FATMA A AIAR I ARY §
fora degr ot ¥ Tgdr ST @
& | @ Awmarg o @97 Tegfa
& wmfawow & & &

qAMgET, g e @ QW
F owgme W ¥ | i efier AT
SUAE S § TEr | GG A &7
%, ST FAT F, WL FT GFEW
o WEEl R AW | Sl 9%
@ AR R 24 HiSS 39 WO
g feee &, forg @@ T FEES
F@ & A9 WNE, TR ¥ AN
g gen atgm v gl §
e W TR § W YWEET Y )
wiufedl § @A a9 98 W FEH



345 Motion of

Thanks
ERS FE@ Z TUE FW §
1 e § da W W E

TN g W@ g | WThET ¥ A
FETE? T T A AT
FL W § WFH g7 9 IR AG
? W g A § ) @ §WR
T T agET A1 UFA A, ;WA A
CiC e SR = B G
T I3t #T A wE fF T
F @ni F7 deme fAwEm 0 Fas
W A w0 ford mfwATr # AR

g1

™A wgem & AW W THRAT
MR wEEar #F 1 TH WS I &
garl wft wrei &7 7 w0 ¥
SaL I L A A e
SHIE T vy G g
TEAT HIT AR A faow F g

§ wrawwr W ST AW

fagrr arft § & 9@ Wit & A9
gqal g, AT &9 AT FAar
arEf g2 Fraw wd | Ag FE
sgar g fF oz AWM F #=I A
frt Ay gmermd § S S
o Fogw adl g1 § mend ¥
q9 F I Y OFAT AT F@EAT A
qrA wEAr g | TA AW A TRl AT
2 & THT A gh | wErew W &
qry FAT FT FHFG F G AGRAT
e oW St ¥ wgr ooam fw
I OAF St gwfEam @ aAm
# wqfeeg S a1 #Y AT
7T IR 1 AR §g g afEeam
aqr st ;W F THT gA W
st fwar @@ | ¥@ IW AT USAT
F T FW AN T FHAT F AW
F oy E oTWoa AT A

Iq* qrT FAG F AN I
W ¥ I FH A AW AR
FAT  WwE F A 9T qfseaw &
i # g T o@T 1952 H
MO & AW 9% TR A
gE AR FAE S| R A
1957 ¥ Wt Sff &F T 9T AT
T FT TT HT 1962 H Ag®
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I #T W | 1967 ¥ 99 F©

A8 T A Afaum & s dver
a1 A"y g ¥ oA

F T aE Ao

W oOSEE OHET T AT AR A

FOX | T AG T HOW T ami

2393
4

¥

2443

afofe  oX fafyser svFt =@
1 FEE @ FImT I TS AT
G 8 @WE I wAmFa
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[sf g fam wra'1)
Mg F qA g7 Gifan qEn
B-HIT  AqTe aF g9re fRar @few
FAT AN A fRar ) faad o
-T2 TA-HEr FHA 9T ¥
I[N 9T Fo, fafwa % T
T 9 = §f giEwe
F At O el why ) e
F q@ B qAW Agr 7 owf ) g
L DI e B o
FgT M R 7y gy mAET F fay
e & ) Afss et e w1 @9
& f94, g9z & faq dav & faar
7 & fax & At faer ) 2oy
* far 9w = fmer | weEw
F f@ dar T faar 1 wg ¥ o
Far o R famr o Gar fRem gvw
g9 wF HEl qed ¥ fA¥, gEe
g ¥ far, d ey %ﬁ‘-r&u
gg 1 Ty af-nﬁ% O T |
T & 9 qq §ur qg=T g
HIX T WM & TF Hq@AY TS
& oW om0 A Fa fa
g9 magfaa sfaqt &1 e Iamd,
affT =AW TF 7 AG
A ) ITR A FOATER 99
9T W@ G @ g ey ar
ag o A& gar | A q9adia
qaar §  ofsqw AFer ® Aew
TAHAT 4 G 34 FOT | AN
FAT TG FT | FEFOT AGTAT
faad @zges Frezd, @sgee grgew,
§FaF FAGE, T9AW, ¥ o4 WA
g TOF qEHUT 4 AR 173
FAT ®X ¥ 1T 1.7 TEzZ
g A 37%F wiws § waglea  sifar
& faax  wemfy ¥ wfpwmam
7. %3y § g s IR A
125 F03 ™¥ F ¥ § ) gy
FEIF, NIYEET A JqEUAC
M HAfwaS Froareed sy I9F
wifrr & AT 7g ®9 125 F009
W @A A T A §
f& 312 Eﬁ'EI'FI'M' AT WS %
fax, fawm *F fa3 am% T2
T WY 277 ®OT W § AW
54 A7 WY @< 7 ™ §
qM @ AA ST Agl T
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® & T @ FOT e W@
g T wgx & fF 277 vh= W
AT § 1]

AT, F < fT I F& FT AT
I gw F@r g TG oaw frest
arfaal & g9 § | qFaE AT
Fiyaw §  fawrw € o | oFy
Mwfeat & far &, afes dwey
§ ot AFfar E grgde dwee F
1 Awfat § sAF @ feEws
g TE yFEr wrEAwge ofg-
2 fua, oA Fama fwer
T 3my fagrfer # @1 T FT4r
& qiq S AT § | AfFA ITF
faa w5t 1 Twar g B @@
agre farar gowiw Ag Y W@

P ) gRE w6 g A
4 27 U@ AT fewama &
affs dmr gy S 3 wg fF

. AFfear § w301 ag o 7dt e,

afer @A HE ST A AW AW
LE | M A GgAeS FrEH
AT dFad TRET F A AW a0
T & ™ & A atgwon §F MY
T3 g uwgar  H T Q9 §
giv dwi # A7 w09 § )1 WK
™ AWM A qEifSF anar AT §
@ ey dmT Fay qgw = TR
A 4T @ a3 s a<fag
7F AU WAT § | I OF AT
uiE TRW § o FET A

THE VICE-CHAIRMAN (SYED SI-
BTEY RAZI): No, no. You cannot say
like this.

WY da fqo wtaw o S AT
¥ ugd zAFT fAF@Ar 9w o 9E
@25 W@ AT FEOAT @ A
Ao #@ FA” FOFEEr G
T EY ST OTERT SHIRST,
g 1 mare § faer #) e
ASFT oF. @Y. @ F S THeA
FH ATTH I AR @A HEAT
g2 |

THL VICE-CHAIRMAN (SYED
SIBTEY RAZI):- Try to conclude
please.
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gar faar oma, ag Ay W T
T & oft w@'ﬁa@l

T § Afgw A FET SR
2w R Twea ey ag
WA

ECHNE - I I T o
IuH I AT wA F g §

S TFodTo FAT it Fiferge
LG S L L T

T g fear =m

I am reproducing
[uur sentences.

“There was a (uestion about
safeguards and Pandit Madan Mo-
han Malaviya made a moving
speech thal straightaway went into
the hearts. ‘Wnal safeguards did
you ask from rhy Sccretary of State
for India or from the Government
of India? We ar: bere. What better
safeguards do you want?' After his
speech, Maulana Mohd. Ali came to
the rostrum, embraced Pandit Mal-
aviya and 5aid; ‘I do not want any

- safeguard. We want to live as Indi-
ans, as part of the Indian body-go-

those three or

|
1
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the British Government. Pandit
Malaviya is our best safeguard.’”

If any so-called minorities come for-
ward and say “you are our best safe-
guard ... (inzerruption)... ‘We do
not want those safeguards”, I - will
embrace those persons. But none has
come forward.

iz 7g @M frﬁ%ruari%g w
AT A A @ )

gﬂ’

g FT fqar T garst W Ay
M 9T TF aw W A
FEi WMT WA o d F Faw
gt # dRr  gaT W fEea™
T fagm & s AN g
What else do you need?

HT oM w AR E ! wWE X
¥ 0% FFAQ GAw< wOAr A
g F@I E |

T SA M F 3 1. § WK

¥ 9% wr ) dfter w490
wgz § A9 sA@r ) Affq aw=r

@y ¥ 9@ 4 1 T gln @
HT gy Iqd fg ar & Afew
far 9 ®=W FWE Y| Fgr H @
T HX | O Fav o foam)
tg N TWAH FT A )
Tq - F Fw A

WMT TE FTH T
N e

49
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'i‘*’@"i
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A F @F UF e A W& 6
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g v ag wfaw &1 S OER
T AT IaFT wifE wEAT 99
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T Fg fF 38 9T FaST qIC
a0 TrawT % A AG TEY
A ar, fad w1 Aw @ 99
T faar | 99 ¥F F AT 1
SHE WM A AT | FT WO
fg § AT A< | W AN
T wT f@ W= o) @9 F
ggdtar @war fF @ so0 T
L3 w“rlarar“r#‘ra‘r&raﬁﬁﬁﬂ‘{.
SEACUTT O I [ i
800 T ¥ ¥ 200 wqX FZ A
HT 600 ¥H FA T & 48 9
¥ @ war 1 waA ag sa fF
CRUCT B T - U
Tt @ § Tz aw S
3 frr g ) fac ag Rt 0w
@ ¥ 9@ T AR Fy & gR
U gRTAT FT &7 | H%a’grfzﬁeﬁa:
g & @%mwa$@r| ST ag
gaYe #2 # Wy FEr fF g Al
& A H W oy g ey 99
#T dar ST A & o0 f& sai
faa zrm & ager sur 41 98 IEAL
I Y, S @ SE¥ g A g |
a gz aEr f& R aE T A
G U T O I
WITT TR M WL T Ast
@ A g G ! O I
N AT a9 T HT A qT AW

() ., wre oA Tl
% & AIAA, TA@ AT AFAE
W gFF T oF@ A TEE qa
LEUE el

Dﬁﬁ

THE VICE-CHAIRMAN (SYED
SIBTEY RAZI): Please conclude, Mr.
Gautam.

aﬁ‘ ga fag «taq
™ FEE. .,

: H oMy

ITqATETY ; 7T Fyan TV $TAT
geT FL |

[RATYA SABHA]

|
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gc| #% 15 Tyda &7 g9 97 |
THE VICE-CHAIRMAN
SIBTEY RAZI): You have
twenty minutes.

(SYED
taken

st - |" fsw ﬂ‘i‘aq ¥ wree

A FE WE T U A ELEd
IR ¥ FgAr ) W FE fr gwdl
Foqa ¥ a’lﬁ%lg‘qﬁ'fﬁ}‘ﬂ &
for W wa 3fewr St 1971 W A%
S 1 | B

FrgNIEAL (§ag  Taew
TEY) = FE I |

st dw fwa nvow: SR AT
T g fmar ) g mﬁ?rﬂm

gurRHET g T a gq'rr I T

war wigdr wE  fEar Wi 99 o
L R (I L T
FaeTgama %1 ata @l d1 g
IFRT Ama qT W Agl fwar M7
SR o wesr wEHl Fg fzar
e ¥ g S99 RO
T A T Tra:r IqHT ad famr |
e B T O
e |

graw eqe (&ae fzeq <) o
oy THT FE
=iy na fam wvaw ... .d1 FIE
F7 FuA Fer o R g AT
arg ?ﬁ’T qEf & 0 F wHaT b
FOE T T@ER F@E AT IRE
g ¥ audaw & qERT T

THE VICE-CHAIRMAN (8YED
SIBTEY RAZI): Please conclude, Mr.
Gautam.

oy gu faa dtag ;. = T
= “rmr«:mﬁ%mw
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% sa% maT gAT SsEw A §

SEHT AR IR e aEr g,

T @R wwar ®aTt g v osafax
T oafafeEn @T & AR gfE-
Wit Ft sfafem w1 & wwaEA

fag oft ¥ & g a1 g #6K
g W 9Ma g fF s OwEm
FH #r femr ¥ F=w oW &
AffT gfgondr #T #d &, AW qA
= & | (euRaT)

THE VICE-CHAIRMAN = (SYED

SIBTEY RAZI): Please restore nor-
maley in the House...(Interruptions)

A oW T few o F fafe
T-frem R F@r § | (FrauTR)

1 g e @y o gwwr )
TR fag s, a8 W& ¥ W @I
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SHRI HIPHET (Mizoram); Thank
you for calling me. Mr. Vice-Chair-
man, Sir, I rise to support the motion
moved by Mr, Narayanasamy and
which was very impressively and skil-
fully supported by Mr, Bhatia. Sir,
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1 have only a few points to make. The
President has rightly said that we
have to guide the nation with courage,
wisdom and discipline. And he bhau
rightly started with the most tragic
events of 6th December, last year.
Was it wise to destroy the mosque?
We can all say that it was not a wise
one. What have we gained out of
that? We have gained nothing but
shame and humiliation, We have

gained only communal riots
causing loss of many lives.
We have gained  destruction

lives. We have gained destruction
of many Hindu temples in India and
abroad. So, we must not hate other
comniunities. We must not show the
path of misunderstanding and mis-
trust. India is a great nation; we are
trying to make it greater. India is a
strong country; we are trying to make
it stronger. India is a united country;
we are trying to make it more united,
India is a developing country and we
are trying to make it a developed
country. We are marching towards a
better tomorTow.

5.00 P.M.

The destruction of the mosque has
damaged the image of the nation
within the country and abroad. Se,
I would like to appeal to all the
national leaders that this kind of mis-
understanding should be stopped im-
mediately. We have to apply our
mind, we have to apply our thoughts
and we have to apply our thinking
very very wisely to take the nation
forward Now, under the dynamic
leadership of the present Prime Min-
ister, Shri P, V. Narasimha Rao, we
cannot say that the nation is climbing
down. We are only going up.

Sir, when this Government assum-
ed office in June 1991, our foreign
exchange reserves were only Rs. 2600
crores and now they have increased,
according to my figures, to Rs. 15,500
crores. Can we say that we are cli-
mbing docwn? No. We are going up
only. Let us try to understand. When
I first joined this Parliament, the
State of Punjab was burning. Today,
peace has returned there, democracy
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.. Shri Hiphei (Mizoram): Contd.

* has ‘returned and normalcy has :e-
turned. Let us take up the case of
Jammu and Kashmr. At that time,

* what was the condition there? Kash-

* mr also was burning. On 15-8.5y,

* our national flag was burnt under the

" “full'view of the security forces. Our
currency, Indian currency, was not

" alrowed to be used in the markeis
there. “Today, the situation, though

‘"not yet nurmal, has improved., 1

*would like to tell the people of

" Jammu and Kashmir that we do not

* like them to be separated from us,
‘but we need them  here.

' Some day they would. realise and

" peace would return to the State of

" Jammu and Kashmir.

363

Sir, I have only two or three points
" to make. One is about population con-
¢ irol. Now, para 23 of the President’s
- Address deals with population con-
" trol. I am very happy to note that the
population growth has decreased. But
"tis decrease, to my mind, is attribu-
taple only to the affluent people.
Population control is very much nece-
_ssavy among the poorey sections of the
"people. Today, the slum dwellers are
: nut adopting the population control
* measures. Population control methods
' are adopted only by the affiuent peo-
Pp.¢, by the higner-class people. The
“slim dwellers have the same desires
“in spite of their poor living conditions,
in spite of their poor nutrition. In
spite of all this, they have children in
lﬂla'rge numbers, So, population control
"should be started from amongst the
, tower classes of pegple. I would lik
. to put forward my humble sugges-
’ ton, put my suggestion on record, in
this connection.

[Mr. Chairman in the Chair]

We must have a separate Ministry
vexcliisively ,to deal with population
~‘control. We must give more money
‘for population control, :

.- Sir, ‘there- is the Scheduled Caste
‘Finance and Development Corpora-
‘tion. T am very happy to note that
more mwoney has been given to this

[RAJYA SABHA]
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Corporation, But til} today we do not
have a Board of Directors. . So, all
applications are no pending, So, I
would like to request the  Govern-
ment that immediately the Board of
Directors should be formed so that
the Corporation can function in a
better way with more money.

With these words, Sir, 1 conclude,
and I support the Motion,

MR. CHAIRMAN: Now the
Prime Minister,

hon.

THE PRIME MINISTER (SHRI P.
V. NARASIMHA RAO): Mr. Chair-
man, Sir, T am grateful to the hon.
Members who have participated in
this debate and made valuable con-
tributions.

Sir, this year’s President's Address
has specially laid emphasis in its very
first paragraph on the need to restore
confidence and communal amity which
have been shaken by the tragic events
of the 6th December last year and
what followed thereafter. Today, the
nation’s agenda, unfortunately, = has
been diverted from the economic pro-"
gramme which was the agenda men-
tioned by the President last year in
his Address, to something which im-
pinges on the very survival of the
nation as a secular entity, And, there-
fore, the change is note worthy, We
have to understand the change, And
we have tg do something about chang-
ing the agenda back to economic acti-
vity, economic programme and deve-
lopment. We are a poor country. We
can ill afford these bickerings in the
name of religion, in the name of lan-
guage, in the name of region. There-
fore, T would like to say that the very
first paragraph of the President's Ad-
dress has got a very significant begin-
ning, and that significant beginning is
to warn the nation that something
wrong has happened, something out of
the way has happened, and this needs
to be corretted, -

Sir, the unfortunate attempt to
bring in religion for political purposes
and making ‘it operate on the minds
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of the people in their political activity
has been there for quite sometime.
It has been on the increase, But it
was anticipated even during the de-
bates in the Constituent Assembly,
and from that point of view, it is not
starting or it is not new. What has
really increased during the last few
years is its intensity and the deliberate
attempt, the deliberation, the planned
way in which it is being done. In the
earlier days, maybe it was done in a
sporadic manner here and there. But
this is totally different. And this has
to be combated with all our might if
the nation has to survive. I would like
to draw the attention of the hon.
Members to a Resolution which was
tabled even ag early as 1948 in the
Constituent Assembly where this mat-
ter was clearly referred to. The mover
of the Resolution was Shri Anantha-
sayanam Ayyanhager, and the Resolu-
tion said:

“Whereag it is essential for the
proper functioning of democracy
and the growth of national unity
and solidarity that communalism
should be eliminated from Indian
life, this Assembly is of the opinion
that ng communal
which by its constitution or by the
exercise of discretionary power ves-
ted in any of its officers or organs
admits to, or excludes from, its
membership persons on grounds of
religion, race and caste or any of
them, should be permitted to en-
gage in any activities other than
those essential fur the bonafide reli-
gious and cultural needs of the cum-
munity =nd that all steps, législa-
tive and administrative, to prevent
such activities shguld be taken.”

Now, this was only in connection with
the composition, but naturally the
composition of a party determines the
activities of the party ang that is what
the Resolution very clearly states, that
this kind of activity should be stop-
ved. In the same debate, Pandit Jawa-
harlal Nehru stated: “We must have
it clearly in our minds and in the
mind of the country that the alliance

[RAJYA SABHA]

organisation,
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of religion and politics .in .the shape
of communalism ig the mosy danger-
ous alliance and it yields the most ab-
normal kind of illegitimate growth.”
Those are the words he employed
illegitimate growth’. Now, these are
very serious matters and they were
anticipated even during the debates
of the Constituent Assembly. Since
then, several attempts have been made
laws have been passed; legislaiion has
been brought on the Statute Book
which to vome extent has tried to miti-
gate this menace and contxgl this men-
ace but only to some extent. Ultimate-
ly it has not been possible to elimina-
te this tendency. We have been only
making some efforts to minimise it or
lo diminish it, but to eliminate it, no
effort has beem made, and in 2 matter
like this I think, unless you eliminate
it lock, stock and barrel, the tendency
of this is only to grow. Any hali-
hearted measure will only make it
grow. Tt will not contrgl it. This has
been the experience.

We did not use the word ‘secular’
in the first draft of the Constitution.
It was not there. But the idea was
that it has to be secular be-
cause you cannot have real
demucracy in a puralistic sgciety un-
less you have secularism, unless all
are equal. Equality was ensured. It
was guaranteed. All the characteris-
tics of secularism were guaranteed.
But the word ‘secular’ was not used.
Twenty-five years later, during the
forty-second amendment, Mrs. Gan-
dhi, then Prime Minister, realised that
this is mecessary. It is not enough if
it is only implied from other provi-
sions of the Constitution. It should
be specifically and explicitly mention-
ed in the Preamble, and only then we
will know what kind of democracy we
are going to have here. So, in the
forty-second amendment, this word
was added. Tt was made abundantly
clear that the kind of democracy we
want to have here is secular democracy
and of no other kind. Now, this being
so what has been done since adding
this word ‘secular’ needs to be . gone
into. We have not heen, able, in spite
of adding this word, tp contain or to
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stop the activities of communal bo-
dies in this country. We have banned
some of them from time to time; we
have tried to contro] some of them
from time to time and confiscated their
moneys and so on, but this has not
really worked. Therefore, because of
the political advantage that the reli-
gion can give to a paricular party at
the polls, this electoral advantage has
been the real reason why we could
not conirol communalism, why we
could not control the entry of com-
munal. politics in the elections.
This j3 the crux of the whole thing.
I have been receiving suggestions
from several friends since the last
two or three months. 7 have said on
many occasions that thig is the cffort
we have tp make jointly. It is mno
good for any party to be called com-
munal, They are in political life, in
a secular democracy. They should
not be communal. They should not
be branded as communal, Today, the
BJP has been referred to, is being
referred to, in other countries as a
Hindu extremist party. I do not
know what kind of credit they derive
out of it. Ng party in this country
should be referred to as communa.
list, and they should not be commu.-
nalist. Whatever communal v2nom
has gone into their hands and heads
just for the sake of electoral suc-
cess  that will have to be removed
from there. And that wil] be remo.
ved only if legally and constitut-
ionally, we make provisions which
are absolutely foolproof and which
will not allow any such activity, any
such entry of religion into the poli-
tical arena, for election purposes.

T have invited a public debate on
this. T have invited several friends
to give me suggestions. Suggestions
are coming. They have been eXam-
jned in the last two months. T bhave
got them examined in the Law Min-
istry here. 1 invite a debate in Par-
liament. We can debate in Parlia.
ment. T have no immediate answer
because there are sp many guarn-
tees In the Constitution, Freedom -of
association, for instance. Freedom .of

. 1893 on the President’s 36§
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vicught., Freedom of religion. -Ali

.you- are doing ig not stopping

these treedomg are there. In pife of
all these guarantees, you have to
find a place, we have to find place,
for a provision which clearly draws
the line that you cannot make reii-
gion enter the political field. There
it has to stop. It has to work within
the religious field. You can have reli-
gious bodies. You can have religious
programmes. You can have religious
worship. That freedom ig avaiiable
But the moment religion is broughi
intp politics, particularly, electoral
politics, the equality which is reaily
the crux of the entite democratic
process, that a voter cap vote reely,
according ito his opinion, not aecor.
ding 1o hig religion_ that freedom is
losi.

Today, if you think that peopl>
should be compartmentalised on the
basis of religion, why d¢ you have
elections? There is one community
which 1s 85 per cent and if that be
oneg party, what is the point m ha-
ving elections? - It is only when the
majority party -and the minority
party, particularly, the majority <o-
mmunity, divides itself on -ideclogi-
cal lines and -says what it is going
to do for the people, what the peo.
ple have got for them in it, in a
pregramme, it is only whepn it comes
fcrward with an ideology, with a
vision, for the country, only afier
this with this insight, the people can
decide which party to wvote. But to-
day, if it ig only Hindu, Muslim or
Christian, electiong wil] be a faree:
democracy will be a farce in the
ccun(ry. Therefore, this has to be
stopped at a point beyond which it
should not go. It hag to stop within
that limit, work within that li-
mit, and it should pot be allowed to
cross that limit, This is what we
bhave to do. It is easier said than
done. We have been going intp seve-
ral algernatives. But whatever you
want to do, it may impinge on, - it
may violate, one of these freedoms
given in the Constituticn. You have
to steer clear of these freedoms gi-
ven in the Constitution because w?l?t

e
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ireedom, bui stopping (he misuse of

that freedom. This ig very important.
This has to be undersreod.

ThEre:Eorf;—, 1 invite a public de.
bate, I invite a debate in Parliament.

,T_,EL us, if possible in this very
Session — I would appeal to  both
the Houses — decide on something

which makeg sense, which  makes
the future of the country secure for
all time to come. There will Lz no
other activity unless we do ihis and
this i my first appeal. We  have
come to the conclusion tha: the
present provisions in the Constitu-
Jion, elecroral laws apd other enact-
ments, are not adequate to meet a
situation in which a politieal party
takeg upon iteelf directly or indiree.
tly 1o take up specific or geenral re-
ligioug issues, Thig ig the lacuna. If
we have discovered it, if we are con-
vinced of it, we will have to do
scmething about it. BJP might come
out with some solution we may
come out with some other sulutions,
but what is important ig that rhe
Houses should debate and come to a
conclusion angd that conclusion should
he enshrined in  the Constitu-
tion in the Taw, wherever it has to
be enshrined so that it becomes eff-
ective forthwith.

Thig is what I am suggesting and
[ hope my suggestion will find fav.
cur with you.

We have passed an Act which pre-
vents thig country, fortunately, from
continuing itg politica] life only on
the basis of temples and mosque
which is the next temple which 1is
the next mosque we have to demo-
lish, if that is the perpetuai prog-
remme that thiy country has. then I
think it will go tg pieces — number
one — and it wil] be the most back-
ward country in the world ir at all
it remains 3 country. Countries
which are one-tenths or one.twenti-
eths of our size: look at them what
they have done in the last 10 years.
They were much behind us, they are
miles and miles ahead stop of us today.
Therefore, there is something which
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ig wrong in chis country, in such a
greag coun(ry. Hindu extremism —
is it not a contradiction in térms?
Who could ever call Hinduisp, eX-
treme? If iy were extreme, it wo.
1ld never have remained so far, it
weuld have beep dead long ago. For
thosuands cf years it has remained
merely because it is not extremist,
it is all inclusive. So, what we are
doing today is to disfigure the face
of Hinduism in its pristine glory, in
its pristing form which hundreds ‘of
saints have built up in this couniry
:né abroad. Overnight that face Is
disfigured and Hinduism is seen as
extremist, What kind of service are
we doing tg Hinduism? What kind of
service are we doing to the country
-— just because we get a block vote,
just because we can make people
mad at election time, for our own
purposes? This, I think, should be
res’sted with ail our might and my
appeal would be that everyone who
has been doing it and who hag not
been doing it will have to gome into
it as a consensug because enough is
enough. All right, if a party has got
cne election, two elections, let them
say (hat they will not really con-
(inue with thls kind of a thing be-
cauge people will see through this
game. People are already seeing th.
rough this game, People are already
back on the old problems of devel-
epment which they are facing. 1
have visited several States where I
find that the enthusiasm, the excit-
ement, the anger, all kinds of things
which were there on the temple
issue are waning. They are no longer
there in their intensity as 1 found
them two or three months back.
Therefore, before the people tell us,
we should understand that the attit.
ude of the people is changing. There-
fore, it is better that we change our
agenda willingly, gracefully, Other.
wise, the law will have to change 1t
the Constitution would have to change
it, the people will change it.
In fact, therp is no such thing no
space, mno place for, a non-secular
party in ‘our democracy. There
should be no place for them, I am
it i t. The only
quite emphatic on that. C
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thing is, we express our opinions and
that ‘too, try to take advanitage of
‘Qur utterances only  without doing
anything practically in the matcer.
That is why I am saying now, rhet-
oric apart, let us very coolly %o in(o
the provisions of the Constitution
and see what can be done to effec-
tively checkmate this and gee rhat
it does not happen in future at all.
Therefore, my first point would be
that a time has come when what the
Constitution says we have io en-
sure. Today what is happening in
the country ig at variance with what
‘the Constitution says in jts essen-
tials. Therefore, we have !g bring
political life, clectoral life -- elect-
oral process — in line with the cons.
titutional provisions and that very
simply put, is the objective. And we
reed not do anything more than that.
It we are able to do that, then every-
thing elge will take care of itself.

Sir, fortunately there has been #

returp to the economic agenda dur-
ing the last two months. Many peo.
‘ple thought, here and elsewherz thar
after Ayodhya and the riots, the coun-
try ‘will never comg back to normal,
this wil] be a continuous process and
whatever efforts the Government
snd the people were making on the
economic side will come to nought.
This has not happened, although we
have lost quite g bit. Ag a resulr of
the riots, people have lost their lives,
their properties and so much havec
has been caused. At the same time, we
have to take some consolation frem
the fact that after the worst was
over the agenda has already started
changing. Those whg had left Bom-
tay, for instance, in those dari days
are returning. Economic aciivity ev-
'ez-ywhere hag started and, I cannot
say that we have come fully back to
normal but 1 can certainly say that
‘We are fast Teturning o normal, and
‘that ig what we have to take advan-
tage of once again.

Now, ‘how do we take advantage
of this? The only thing is, we have
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on the President's 372
Address.

anticipated the need ty take advan-
lage of this change, and that's how
you have a Budget which ig a gro-
wth-oriented Budget—I will not go
into the details because you are going
to have a discussion on the Budget;
all the details will come before the
House. But what T would like to say
is that to the vast majority of the
people in this country whe ara en-
gaged in economic activity, namely,
the farmers, we have given a  new
package which gives them a new
hepe. Till date we have notr given so
much of imporiance tp agriculture as
we have given this year, for various
reasons. In agriculture we had be.
come self-sufficient but, after self.
sufficiency, the production remained,
more or less stagnant — 177  or
180 million tonnes. This year we
arc going tg touch, I am told, 177
million tonnes, but the range has
heen just 10 or 20 million tonmnes
this side or that side, Now, is it go-
ing to be enough? What ig the rise
of India’s population? What are the
changes that are coming in the nutri-
tional standards of India?

The nutritional research people
will tell you that the vast majority
of people in the villages do not get
all the nourishment that they need.
And with their purchasing  power
going up as a resulf of the Jawahar
Rozgar Yojana or any ©of  these
things which we are pumping in a
big way into the country — this
vear, for instance, we ars pumping
in Rs. 5,000 crores for the Jawahar
Rozgar Yojana and other program-
meg which give employment to. the
people — we do not wanc them to
remain there and get employment—
and if Rs. 5,000 crores are pumped
ipto that area, naturally he would
like to eat more, he would like to
live better he would need. On a rough
calculation which I have made,
have come to the conclusion that
what we are producing today is go-
ing to be grossly inadequate in 2
couple of years' time. You cap no way
remain at 187 or 180 million tonnes if
you really have to feed your peopleé
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well, as the people have to be ted

in a civilized country. Then,

India is one of the very few

countries on the list of agriculiural
producers. There are many countries
which are agricultural eolntvies, bui
the output of India rankg amongsi
three, four, five in the world, which
means that if you have really Lo
keep your place in the comity of na-
Uong if you have to keep your place
ay-an important developing country,
you will have 1c be able to sgive =«
kelping hand (g other develop:ng co-
untries also. It is po great achieve-
ment to feed your own people. Well,
you have to do it in any case, and
no one is going ry feed you. Wea
know that. We have seen droughts,
we have seen pestilence, we  have
seen famines at the eond of which,
thanks to Indira Gandhj again we
have had the Greep Revolution. That
Green Revolution hag eome g stay
so that we eap say, ‘“Yes we can
feed curselves according to certain
standards which need to ba greatly
improved.” Bu: at the =am time,
you have to be able to help others.
So, it ig not just beig self-sufficient,
Eut you also have to have something
to spare, something extra, you have to
produce something extra so that you
can give it tp others and get the
goodwill that is needed for 3 country
like India which hag tg play itg role
in world affairs. So, it is not only a
question of domestic  censumption,
bui it is a question of India’s foreign
policy being buttressed by India’s
capacity to help others, wherher it
is in the industrial field or the agri-
cultural field, and I am sure that in
the agricultural field our tradition
gives us the greatest advantage Of
being able to help others. We have
done it in the past. We have diverted
.ships which Were coming to our side
over the high seag to other countries
which, we thought needed the grains
more than we did. We could wait for
six months, but that country could
not wait Mrs, Gandhi ~ was asked
Rajivjii was asked. An SO§ cama
from that particular country, and
they were diverted there. So, this
has happened before, and this - has
brought us the goodwill which can-

not be really valued in termg of
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money, This is what one hag Lo

understand. Goodwil] internationaliy
is something absolutely invaluable,
and we cannot do without it. A co-
untry like India cannot dy withouy
it. We have a certain visiop of the
world and if that vision has to be
realised, it can be only tnrcugh India
being able to help others not only
in international councils, not only
by - voting, not only by
makig peace  bringing abour agree-
ments and so on, but also economic-
zlly being able to help ather coun:
(ries, Less advantageously placed rc
untries, we have to help.

Therefore, our agriculiural produc-
tion has to be increased in the
next few years by not less than 50
per cent. If you can do it by 60 to
70 per cent, that will be ideal. Tak.
ing into account the natvral growth
of the Indian population meanwhile,

ig it going to be possible? It is a
mind-boggling thing. Wa have stag-
nated for the last 15 yearg at a

perticular point. In the next five to
ten years, to make a quantum jump
like this, is not going to he easy Tt
means a spurt in science and techno.
logy, a spurt in research, o spurt in
agricultural invesiment which has
found its way into other channels
over the last fifteen, twenty Yyears.

Go to any village. You will Snd
that there is no new investmen{ at
all. Tf there ig a big landlord or 2
good farmer who has earped sume
money, he would rather go and
build a house in the taluXa centre or
the district centre, but he would not
build anything in the village. There
are various reasons for this.. In
some areag there are armed insurr-
ections and armed activities ~ are
teking place, terrorist activities are
taking place. There are mary things
going on. in the couUnty, which have
inhabited  agricultural investment go-
ing yp They just B0 On with what
they have, Therefore, it ig necessary
for us to have more investment.

This year in the Budget we have
made.a. good investment. I cannot s3y
it is massive or it is really com-
mensurate with the mneeds but it is
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guod epough, big enough for giving
a shot in the arm (o agriculture
cnce again. In the new agricultural
.policy we are thinking of diversi-
fying agriculture. It is just not pro-
ducing for ourselves or producing
raw material for other countries.
Ii is something which diversifies into
a large programme of agricultural ex-
ports, exports for profit, exportg for
trags. So the trade aspect in agri-
culture is going to be given the pride
of miace hereaiter. That is a new
package that we have to come up
with.

1 would like to repeat that the out-
lays on certain areas have been in-
creased appreciably. In the rural
arcas, for instance the outlays on edu-
cation, on = employment, on social
welfare activitiegs have beep increas-
¢d considerably this year for the first
t.me, We should see that the peo-
.2 make full advantage of it. Out-
iay on agriculture has been increased
by 16 per cent, on rural development,
by 36 per cent, on education by 29
per “ent. and on health and family
weliare by 17.6 per cent. These in-
creases have been brought about
deliberg because we have to see that
where we are liberalising on one
front—on the industrial front—the
effect or this should not be to ercate
a lop sided economy. It should aot
creatp a situation where the country-
side ig totally neglected, because in-
dustrialisation will not go straight to
the countryside. It will go only
slowly. It will take some time to
reach the countryside. But, mean-
while, the country-side should not
suffer. People in the rural areas
should not suffer, There need not
be ton much disparity. As a result of
the disparities there should not  be
much of a. tengion in the society.
This is what we have ensured on
both sides. On these outlays it is
going to be possible for ug to some
extent to keep the disparities under
check, - )

I have a].feady submitted about the
agricultura] policy. It has been en-
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dorsed by the Chief Minister at a
conference recently. It wil] come be-
fore Parliament. Then we would like
to elicit the opinions of Members.
Then it will be finalised and put into
action, This is what I wanted to say
about the gagricultural package.

SHRI YASHWANT SINHA (Bi-
har); Mr. Prime Minister, wilj you
yield for a moment? Sir, I must
congratulate the Prime Minister. on
the fact that his sbeech has put
lialt the House sleep.

SHRI JAGESH DESAI (Maharash-

tra): No. It is a very effective
speech. (Interruptions)
SHRI S. K. T- RAMACHAND-

RAN (Tamil Nadu): No. He is mes-
meriging the House. (Interruptions)

oY O TR W A aE A
FY AT AT FLATE |

SHEI P. V. NARASIMHA RAOC:
I do not have to respond to that,
but I did not expect this.

SHRI V. NARAYANASAMY: He
himself was asleep. That is why
e said this. (Interruptions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
It dida not fit with the dignity.

SHRI P. V. NARASIMHA RAO:
The question of fertilisers has been
engaging the attention of farmers.
This matter has been raised several
times by the Members of Parliament.
There has been a Joint Parliamentary
Committee. which has gone into it
and it has come up with a peckage.
That package has been accepted by
the Government. The package, of
course, is known to all of us. The
corrcession of Rs. 1,000 per tonne on
de-controlled fertilsers was announc-
ed for rabi 1992-93 at = cost of Rs. )
34 crores. A Rs. 500 crores scheme
of asdstance to small and marginal
farrrers for promoting infrastructure
development was also  announeed.
Now, Sir, there is a particular diffieul-
ty in the case of fertilisers, particu-
larly those which are not produced
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fully in the country. In the case
case of potash fertilisers, we  don’t
produce anything at all, everything is
being imported. In the case of DAP,
I am told that we produce only about
45 to 50 per cent and the rest of it
has to come from outside. Today a
particular situation, a peculiar situa-
tion hag come out whereby the fer-
tiliser which ig being imported is
almost  two-thirds the price of the
fertiliser produced in the country. I
am talking of the DAP alone which,
of course is very important as phos-
phatic fertiliser. From the farmer's
point of view, we would like to pay
the lower price. Fram the manufac-
turer’s point of view, the factories
will close, if they are not helped.
But evidently the farmerg cannot be
made fo pay the higher price fixed by
the factory. Now, this is the delem-
ma. We have to find a solution. The
Ministry all of us, have been think-
ing about it. 1 would like the hen.
Mambers also to intervene and give
us their opinions. Now one of the
ideas that presents itself ig to  have
a pool, a stock, a buffer-stock of fer-
tilisers when their prices are lower,
then, have a pool price <combining
with the local production. This
should be able to tide over the crisis
of the industry plug also give a good
deal of relief to the farmers in buy-
ing the fertilisers. Thijs is one point.

[1t MAR

The second part of this programme
is to undertake z thorough overhaul
of the fertiliser industry try to see
how we can make it competitive, how
we can bring its expenditure down
and how to make its product within
the reath of the farmer. Now again
goihg into details, we have been told
that the fertiliser factories have come
up with some package ¢f their own.
Therefore, some suggestions of their
own are being examined at the mo-
ment. Therefore, this problem which
has become rather a difficult problem
for the farmers has been faken up in
right earnest by the Government and
we would like thig problem to be
solved to the entire satisfaction of the
farming community as well as the
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indigencus fertiliser industry which
has beem buiit up at great cost and
great effort over the years. We do not
want to fritter it away. We want to
make 1t as useful ag possible and as
affordanle as possible. This is the
package, the ne wpackage which is
being worked out.

On the backward classes question,
we have initiated action for the imp-
lementation of the Supreme  Court
judgement. The time frameg speci-
fied are being strictly adhered to.
An expert committee hag beep cons-
tituted to advise the Government for
specifying the basis applied, the Te-
levant and the requisite socio-econo-
mic criteria to exclude socially ad-
vanced personsg and section. A perm-
anent body for entertaining, examin-
ing and recommending request for in-
clusion and complaints of over-inclu-
sion and under-inclusion in the list
of other backward classes of citizens
ig also being constituted. The pro-
gramme is exactly ag laid down by
the Supreme Court and within the
tirne laid down by the Supreme Court.
It is going exactly as per the sche-
dule. This is what I want to report
to the House.

At the same time, Sir, we have

found that as iin the case of hill
areas, ag in the case of island areas,
as in the case of desert areas, we
have very different problems. The

problems of the hill areas are very
different from the desert areas and
from areas with specia] difficulties.
We have found that the areag in the
coastal beHs are also very different
from the problems of other areas,
whether it is a cyclone or a  tidal
wave or whatever it is. The entire
coast of Tndiz is open to some dan-
gers, some natural calamities which
have not been fully gone info. We
have beey only giving help wherever
it is needed. But it is just not
possible, after a natural calamity. to
make up for all the loss. T have visi-
ted the areag hit by the cyclones and
we have cycloneg almost every year.
Which part of the coast is hit, we do
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not know in advance and, thereiore,
the entire coast is open to this dan-
ger. We have to do something for
the entire coast and' the people liv-
ing in the coasta] areas. So, I would
like to have an authority or some
mechanism, governmenta] mechanism,
to go specially into the problems of
the coastal areas and also to ensure
some permanent measures—not just
measurm irom year to year or season
Lo season but some permanent mea-
sures-in order to alleviate the suffer-
ing when suffering comes in order to
prevent the suffering where suffering
can be prevented. There has to be
a programme a fairly imaginative
programme, and that is what we are
drawing up. I hope we will be able
to come to the House after some time
with the details of the programme.
But thig is ona area which has been
left out from areas with special prob-
lems and. that is being included now.

This is what 1 wanted to say on
the economic side. The policy impli-
cations and other things, what has
been given concessions have been
given, not given—all these wil]l come
in the Budget. T do not have to
raally dilate on these although there
is an overlap of what is contained in
ithe Budget and what is contained in
the Presidential  Address. I would
1'ke¢ not to touch upon those.

In Punjab, we have full normaley.
The Bodo Agreement, the Bodo Ac-
cord, has been signed only 5 few days
back. T :am sure we will make all
the efforts to make it hold. We have
gone mio it, we have worked on it,
foy more thdn a year now and I am
sure it will be a good solution not
only to the Bodo question but also
to other areas where similar ques-
tiong with certain variations my be
cropping up, and are cropping up
{from time to time. So, in the Bodo
thing. .. (Interrution) .

SHRI INDER KUMAR GUJRAL
(Bihar) :- . Prime Minister, T am
glad-that you have referred to Pun-
jab and in the correet way. May 1
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also ask you to kindly elaborate if you
have any schemes pertaining to Pun-
jab for meeting their needs and
demands or the Package of Punjab,
kindly elaborate on that.

SHRI P. V. NARASIMHA RAOQ:
Sir, even without my saying anything,
there have been mentiong about the
Punjab Accord, the Punjab Package.
It became very difficult for me to deny
it because at that moment, when it

came in the newspapers, we were
not considering it, Buf somehow,
when two Chief Ministerg come

here, there is always speculation that
& package is coming. I would like
to assure you in the House, Sir, that
now that normaley has been restored
in Punjab  the time has come for us
to tackle outstanding question of Pun-
jab. We have started some prelimi-
nary work on that. I cannot say
we have made much headway be-
cause. as Gujralji knows-we have all
been in it for a long time—much de-
pends on how quietly you dg it and
we are iniiaing some efforts. Beyond
that, T could not say anything be-
cause I am myself not very sure
whether what we are doing is going
to click {omorrow or make matters
worse. One has tg be extremely
careful in a question like this. Mean-
while, Punjab is getting what it
should get by way of development.
The normal activity, economic acti-
vity. of Punjab has been restored. We
have tried tg find money, to the ex-
tent possible, to see that whatever
wns dismantled as a result of terror-
ist violence for the last ten or twelve
years is put back on rails. This acti-
vity I think, is muich more important
because that stabilises peace stabili-

ses the mood of the people. Dewali
and all the other festivals went off
peacefully and  the elections at the
lowest levels alsp have been comple

ted. So, this is what we have been
concentrating, on not getting lulled
into a false kind of complaceney that
sverything is over now we can cef-
tainly jump on the question. Once
vou jump on the question, it is possi-
ble that the question may defy solu-
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tion immediately. Thereforc, we have
ts tackle it bit by bit.

On Kashmir, Sir, we are not in a
very happy position. On the whole,
it is under control but we are not
satisfied with that. We have to do
much more to not only bring it un-
der control but under inevitable pro-
cess of democracy. We cannot have
any part of India devoid of the pro-
cess pf democracy. That is the bottom
line and we arc working on it. In
the next few days, probably, we
will think of a new set-up which will
bring a new piecture in the sense
that a new effort will be made, be-
cause what we have been doing has
come to a satge where, perhaps, a
change in the set.up is expected or
is mecessary. We do not want to
mark time with the same thing. It
has given us results and the results
have bcen good. But at the same
time, they have been limited and to
cxtent those limitations have to be
crossed, we have to do something
new. That is being contemplated.

Relief in the riot- stricken areas.
We are monitoring in all the States.
al]l the areas affected. They are going
ahead with the programme according
to the schedule and I understand that
by ana large, the programme is going
ahead without any hitch. I hope that
it will be possible for us to give
whatever relief is possible after that
carnage that has taken place. What-
ever we do, is going to be irrepar-
able. nothing is possible beyond this
and we cannot really restore it to the
original situation. That stuation has
unfortunately changed and now
whatever is possible under the cir-
cumstances. with the utmost expedi-
tion, with the utmost sympathy and
goodwill, we will do and we the
doing it. This is what I would like
to- report.

SHRI MOHAMMED AMIN (West
Bengal): -Sir. one general complaint
we are receiving is that in most pla-
ces where rviotz place, the culprits
have- not been arrested. That is the
main- complaint.

[11 MAR.
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SHRI P. V. NARASIMHA RAO:
I hope the Home Minister will come
with the latest report on that. I
don’t have the details. Probably, if
you want, he will come up with the
details. Sir, there has been one ques-
tion raised—probably it was raised
here also on the Ayodhya issue. The
relerence that was made to the Sup-
reme Court has been criticised. Why
was it not under 138? Why was i
under 143? T would only like to say
that we ecan gp on arguing about it,
hut the fact remains that we cannot
have this hanging fire for the next
twenty years in g nendless litigation
and agitation. What is really faeing
us is a long-drawnout litigation and
aritailon. We would not like to con-
tinue with this. If 138 had been
invoked, it would have taken a long
time. Yes. But it eculd have been
invoked only under circumstances
of complete consent, and ng agitation,
ne going into the streets. If one
party goes into the streets and starts
on agifation, =11 your litigation is
geing to come to a naught. For the
next twenty years, it will never be
completed. Therefore, after going
into all the details, we have come to
this conclusion, the Goverpment has
ccme to this conclusion that the crux
of the matter has to be referred,
uander 143, to the Supreme Court.
This was considered in Mr. V. P.
Singh's time; this was considered in
Mr, Chandra Shekhar’s time, In fact
this year, on the 8th of November, we
were expecting agreement on this. It
has not come up for other reasons,
particularly reasons having nothing
to do with the merits of the matter,
but reasons having everything tg de
with the motivations. That is why it
did not come up. Therefore, to say
that 147 reference is not correct, I
would cubmit, is really not the right
thing to say because there is  mnot...
{Interruption) . ..

382

SHRI DIPEN GHOSH (West Ben-
gal); Mr. Prime Minister, just now
you have stated that even if the case
was referred to the Supreme . Court
under Article 138, this would not
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have precluded pther parties or other
groups from agitating. But how does
your reference under Article 143 pre-

clude that possibility? Would you
kindly clarify it?

SHRI P. V. NARASIMHA RAO: I
am only talking of the time-flame.
You see, we have taken .. (Inger-
ruption) . , .

SHRI DIPEN GHOSH: Suppose the
Supreme Court says, “There was @
temple”, What would happen? Supp-
ose the Supreme Court says that
there was a mosque. What would
happen?

SHRI P. V. NARASIMHA RAO:
We wil]l enforce the opinion of the
Supreme Court.

SHRI DIPEN GHOSH: How does it
preclude? How does it preclude that
possibility?

SHRI P. V. NARASIMHA RAO:
It is not precluding. It is a question ot
finality. The  Parliamen: of India
puts a seal gn it, it becomes finzl;
otherwize, it goes on for the next 20
years, There will te no finality. This
is the difference. We have gone into
it in great detail. After a lot of cogi-
tation. after a lot ¢f thinking this hos
been done. Please understand this, be-
cause we cannot really have that kind
of agenda for a long time. In fact.
some dissatisfaction is being express-
ed that even after threz months whv
it 1s that rething is happening. Now
I eannot really ask tie  Supremn~
Court to give its opinion tomorrow;
but at the same time 1 would nevar
have been able to ask any court to
decide anything for the next 20
years otherwise. This is the time-
frame’ which is absolutely  import-
ant.” In this time-frame  we
cannot  afford to have this
long-drawnout thing. I have already
said #t and in pursuance of that this
has been done. Tt wiil be implement-
ed. The Parliament of India will im-
plement it. We will make it a law.
if pecessary, make it a part of  the
Constitution, if necessary, and it weill
be implemented with every power at
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the disposal of the Government. This
i3 the only thing.

SHRI INDER KUMAR GUJRAL"
Cne maiute, Mr. Prime Minister. I
wish ~ou well but msy I ask vyt
whether unlike 6th December you do
have some contingency plan if the
Supreme Court comes tomorrow and
says that they cannot adjudicate
upon 1his?

SHRI F. V. NARASIMHA RAD:
They cannot. ..

SHRI INDER KUMAR GUJRA.L.
If the Supreme Court were to come
back and say thut the issue is of such
a2 nature that the Supreme Court is
n:t in a rosition { ¢ajndicate upon
it, I hope there is some contingency
plan in your view.

SHRI P. V. NARASIMHA EA":
Sir, js it possible for me tg speculate
on ihat contingency? all 1 can say is
it did not escape our attention at the
time

This is to be very properly under-
stond, Sir, there is a possibility of
distorting it to say that I want every:
body's consent and I am running after
pardes fcr their consent. T am  not
running after anybody for consen'.
Somebody said iust now, “Because the
13JP wants 143, you want 143, you are
asking for their consent.” T am not
asking for their consent or anybody’s
ronsent I am taking the course which
gives me an expeditious Tesult. This
I would like to be  noted. Right.
wrong is a matier which had to be
considered much earlier. Today we
have taken this decision and the ra-
tionale of that decision is the time-
frame. Yes, if they had agrced when
they were in power, then for 20
vears, they would not have agitated,
we would not have been bothered. It
is obvious. They did not agree at
that time. Today if we go that line,
vou will be landed with agitation,
vou will be landed with disagree-
ment. Thig is my point. T want this
august House to appreciate this and
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not te add tg or believe any  distor-
tions that are likely to take place. I
know e¢very word from me is open 1o
distoriions because people are inter-
csted in distorting it. This is the only
rationale, thig is the only reason and
I want the House to appreciate if.
Thank vou very much

THE LEADER OF THE OPPOSI
TION (SHRI SIKANDER BAKHT):

Mr. Chajrman, may I take half a
minuge? Just half a minute...
(Interruptions) .

MR, CHATRMAN: I will give only
nalf & minute.

SHR] SIKANDER BAKHT: Sir, [
will take just half o minute. T want
to »aise only one  point. Quite a
number of issues have not been tou

'Yy the Prime Minister. Some of

were very important, Sir. ...
(interruptions) .

SHRI DIPEN GHOSH: What about
Tipura? ... (Interruptions)... What
ix it that the Prime Minister is go
ing to say about Tripura?

SHRI SUKOMAL SEN (West Ben
cal): Sir, the Prime Minister has not
caid anything zbout Tripura?
(Interruptions) .

5.00 P.M.

Y fagsar q@d . T8¢ dgw, §
T2 ST Jgar 2 5 e fafeees
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Fr maiey feam ) ww faafes & smos
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qAEAT Z .. (HEUm) | SEA
TRq & 5 oww os5T sERR &oge
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SHRI DIPEN GHOSH. What about

Tripura, Mr. Prim¢ Minister?’

MR. CHAIRMAN: I will allow you

i later.

j

SHRI P, V. NARASIMHA RAO:; Sir,
we are all.. (Interruptions)...

MR. CHAIRMAN: Wil] you please
listen to him? I will give time. We

| have debated this matter for 16 hours

) So, I will

and 38 hon Members have spoken.
give to some people
party-wise. But 1 would like you to
take only one or two minutes party-
wise.

sy faweae aed - A9 WeT S,
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[At this stage some hon, Members left
the Chamber.)]

SHRI DIPEN GHOSH: Mr. Chair.
man, Sir, for some time past, for
so many days, the Tripura issue has
been agitating the minds of the Mem-
bers of the House. We were having
a iot of discussion on this issue on the
floor of the House alsa. There has
been a constitutional crisis in Tripura.
Even an elected Government a Con-
grezs(I)—led Government which was
charged with the responsibility of
holding the elections coulg not hald
the elections within its tenure, evep
though that Government.-was allowed
to cantinue. What action has the Cen-
tre taken? That is the first part of. the
irsue. The second part of the issue
is that 3 Union Minister, a member
of the Prime Minister’s Counci] of
Ministers, has exposed to many as 16
officers ta action by the Chief Election
Commissioner and, according to the
"hief Election Commissioner’s order,
16 officers have been transferred.
Thosc 16 officer were exposed to the
action by the Chief Election Commis-
sioner only because of certain mala
fide and manipulative activities in-
dulged is' by a member of his Counecil
of Ministers. I would like to knew
what action the Prime Minister pro-
poses to take against that member of
his own Council bf Ministers. (In-
reruptions) ... Sir, what is his reply
to this? (Interruptions)

MR. CHAIRMAN: Shvi  Shanker
Dayal Singh. (Interruptions).

T ]Tréhsliteration in Arabic Seript.
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The Prime Minister is replying.

SHRI P. V. NARASIMHA RAO:
Sir, the kind of allegations and the
wild statements that he hon. Mem-
ber is making, I don’t think they call
for any answer. (Interruptions),..

SHRI DIPEN GHOSH: I am not
satisfed with the reply. This is the
allcgation, complaint made by  the
Chief Election Commissioner. Accord-
ing to that you are taking action aga-
inst 16 officers. Why are officers bear-
ing the brunt of the inspection of the
CEC? Your member of the Council of
Ministers i+ enjoying the ministerial
berth and you are not taking any
action, So, we walk out in protest.

i

[At this stage some hon. Members
left the Chamber)
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[At this stage some hon. Members
left the Chamber]

MR. CHAIRMAN: Please sit down.
The Prime Minister is  speaking.
(Interruptions). Please listen to the
Prime Minister.

SHRI P. V. NARASIMHA RAO:
On this point, even if the Members
are walking out, I think, it is desir-
able for me to say that both a temple
ard a mosque will be constructed, a<
said by Rashtrapatiji. We are in
the process of setting up the trusts. I
did not elaborate it because there
was ng need. It was so clear from the
Address. But it is good to go on re-
cord because people have raised 1if.
There is no question of either going
back or dragging our feet on that.
But it should be appreciated that 3t
a temple is being built, it is not Yike
having a few engineers put there. We
have to have certain authority In
temple building, certain authority in
mosqile building. Now, all this takes
a little time and a little effort to
talk to people, sound them ont and
then put them togethcr. It is not easy
top put together an authoritative
trust like this. (Interruptions),

MR. CHAIRMAN: Plesse. I cannot
allow a general debate on this. T can
allow only one or two Members to
speak. ' (Interrupfions).

SHRI GURUDAS DAS GUPTA
(West Bengal); You have said, you
will allow party wise.

SHRI G. SWAMINATHAN (Tamil
Naodu): Sir...

MR. CHAIRMAN: Will you finish
in one minute?

SHRI G. SWAMINATHAN: 8ir,
we are deeply disappointed and dis-
tressed with the reply of the hon.

[RAJYA SABHA]
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Prime Minister. Sir, twg ‘most vital
points were raised by the Members of
our party. The most important point
raised by us was the unilateral rise
in the prices of rice, sugar and other
commodities by increasing the admi-
nistered prices consequent to which
the State Government has been put
in the dock not only by the other
parties but also by the party in powe:,
5ir, it iy well known that the State
Gavernment cannot subsidise rice
because it has already subsidised it.
This Government has never consulted
the State Government, neither at the
Chief Ministers’ Conference nor at
the NIDC. They have neglected the
Chief Ministers and they have not
consulted them. Ultimately the people
of Tamil Nadu are suffering. The
Prime Minister has not mentioned
anything in thig regard in his reply.
Another most important point raised
by us was the reducing of the Tamil
broadcasting time and introducing
Hindi. We have raised this point
several {imes and requested the hon.
Prime Minister that Tamil broadcast-
ing should be restored to the original
timings. We also met the Prime Min.
ister snd other Ministers personally.
They assured Us that it will be consi-
dered. But mnothing has beensaid by
the Prime Minister in his reply. We
ave =aTTY to say, are disappointed and
distressed by the reply of the Prime
Minister. So, in rotest we walk out
frgm the House. :

[At this stage some hon. Members
left the Chamber] :
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[At this stage some
wejt the Chambe'r]

hon. Members

51R1 GURUDAS DAS
Sir, one minute. ..

GUPTA:
(Interruptions) ...

MR. CHAIRMAN: The Prime Min-
ister is replying; please sit down.

SHILI P V. NARASIMHA RAO; 1
have to say something aboug this.
The Dunkel question is going to come
to both the Houses of Parliameni for
discussion. 1 can assure the hon.
Member that nothing that he alleges
wil) be done.

9 AR SEgfa F7 e
g f& s fras gm qeT T 24
ag Wgfvam AT a A & WR
fae gare framr % fag &€ TFam
fedt atg § w947 &7, g9 A&
SRR CRL U Y

SHRI GURUDAS DAS GUPTA:
Sir, my point is, the Prime Minister
made 3 statement regarding improve-
ment al.d advanes vt agriculture, He
staled thet agricultura] production has
improved. Sir, I draw your attention
and the attention of the Prime Min-
ister tg the fact that the objective
reality of the country is otherwise.
We had to borrow foodgrains from
outside after many years. Our food
stock has been going down. There-
fore, according to me the agricultural
situation is being painted in a diffe-
rent way. I would like the Prime Mi-
nister to state to the country the rea-
scns for holding up the programme of
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land reforms. According to the Plan-
ning Commission and according 1o
the National Commission for Rural
Labour the Iland reforms  have
been held up. Government owes an
explanation to the country as tg why
land 1eforms are being held up.
Withouy land reforms there cannet be
agriculiural development, Secondly,
I wag a ‘member of the National
Commission for Rura) Labour. Ninety
per cent of the rural workers are
without any social protection. We
subriited a report to the Prime Min-
ister after he assumed office, More
than two years have passed but Gov

ernment did not take any actipn s0
far as extending social security to the
unorgsnised labour is concerned. I
would like the Prime Minister to
respond and as a protest against the
policy of the Government gp far s
land ref.rms and rura] workers are
concerred I seek to walk out.

SHRI P, V., NARASIMHA RAO: 1t
has become rather farcical that peo-
ple walk out and I answer them
after they walk out. But it has to g0
on record. Mr. Gurudas Das Gupta,
you are pot walking out. The prog
ramme of land reforms has not been
abandoned, has not come to & halt as
alleged by the hon. Member. In 1991
= new programme, @ time-bound
programme was given ig all the Sta-
tes. The programme is in operation
and I could give you the latest figures
but I do not have them right now
with me. I can send them to the hon.
Member. Now, this programme has
been takem up with full vigour with
the Rura] Decelopment Ministry and
1 can assure you of that.

SHRI GURUDAS DAS GUPTA:
Justice is otherwise, It has not been
done.

SHRI SUBRAMANIAN SWAL
(Uttar Pradesh): 1 have no intention
of walking out. And I have the poweT
to make others walk out. Now, the
important part of the Prime Miriis-
ter’s speech dealt with curbing com-
munalism and enforcing seeularism in
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a meaningfu] way. Now, Sir, T would
like to know through you, from the
Prime Minister, having dismissed the
four Governments for promoting com-
munalism, whether he is aware that
there ave other parts of the country
where the members of the banned or-
ganisations are freely holding rallies
and processions and one of them is
slated there shortly. I would like to
know whether he would systematically
and uniformly see that the minorities
are protected in every part of the
country, not only in North India but
in South India as well,

MR. CHAIRMAN. Thank you.

SHRT SUBRAMANTAN SWAMY:
He should give this assurance.

SHRI P. V. NARASIMHA RAO:
The answer is in the affirmative, Sir,
so far as protection is concerned.

SHRI SUBRAMANIAN SWAMY:
The 21st March rally at Madras must
be banned and the Centre should give
a directive for that. !
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SHRI P. V. NARASIMHA RAO:
Sir, in filling the backlog and also in
giving meaningiul posting tu the Sche-
duled Castes and Scheduled Tribes,
anyone whg goes into the record will
give me full marks and I have np
doubt about it, Those who dg not
know the facts might make allegations
but if you go into (he factg even (o-
day, from day to day, I am making
it a point that wherever it is possible,
ietween a Scheduled Caste candidate
cqually qualified with a non-Schedul-
ed Caste candidate, the better posting
has tg be given to the Scheduled Caste
candidate because they have not per-
haps been given as much as they ex-
pected or what we had to give in the
past. That is being done.

MR. CHAIRMAN: Now, if the House
so agrees, we shall put al] the amend-
ments together to vote.

‘paarlnbau atam SjuzwpuswLn YL

MR. CHAIRMAN: I shall ngw put
ihe motion to vote.

The guestion is:

That an Address be presented to the
Prisident in the following terms:—

“That the Members of the Rajya
Sabha assembled in this Session are
decply grateful to the President for
the Address which he has been
pleased to deliver to both Houses of
Parliament assembled together ' on
the 22nd February, 1993.”

The motion was adopted.

MR. CHAIRMAN: The House stands
adjourned till 11 a.m. tomorrow.

The House then adjourned at
twenty-one minutes past six
of the clock till eleven of the
clock on Friday, the 12th
March, 1993,



